8th March, 1934

THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume II, 1934

(17th February to 10th March, 1934)

SEVENTH SESSION

OF THE

FOURTH LEGISLATIVE ASSEMBLY,
1934

NEW DELHI
GOVERNMENT OF INDIA PRESS
1934,



LEGISLATIVE ASSEMBLY.
Thursday, 8th March, 1934.

The Aidsembly met in the Assembly Chamber of the Council House
8t Eleven of the Clock, Mr. President (The Honourable Sir S8hanmukham
Chetty) in the, Chair. |

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been re-
ceived from the Council of Btate: .

. "I am directed to inform you that the Gouncil of State hus, at its meeting held o
the 7th March, 1034, agreed without any amendments to the Bill to regulate the use
of the words ‘Khaddar’ and 'Kbadi’ when applied as a trade description of wovén
thaterials, which was passed by the Legislative Assembly at its meeting held on the
8th February, 1634." t

(Applause.)

THE GENERAL BUDGET—LTST OF DEMANDS—contd.
Second Stage—contd.

Demanp No. 28—Exgcurive CouncrL—contd.

Mr. President (The. Honourable 8ir Bhammukham Chetty): The
House will cow resume consideration of demand No. 28*, and Euro-
pean Group will initiate a discussion under cut motion No. 178 standing
in the name of Mr. James. As the whole of today is available for the
discussion of this motion, the Chair proposes to allow half an hour for
tbe Mover and twenty minutes each for other speakers.

Planned Economy.

Mr. ¥. E. James (Madras: Europeen): 8ir, I beg to move:

“That the demand under the head ‘Executive Council’ be reduced by Re. 100."

The purpose of this ‘motion is given in the words} which are contained
within brackets in the formal notice.

Sir, the Finsnce Member in his speech introducing the Budged de-
voted a considerable patt to the economic prospects of India and s gene-
ral survey of the action which the Government of Indiw had recently
taken in connection with India’s finahcial end economic development. I

.

-®That & sum not exceeding Rs. 73,000 be granted to the Governor Genersl in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1035, in respect of ‘Executive Council’.”

+(To draw attention to the necessity of meeting the need for economic plannir
by means of (a) redistribution of ernment portfolios, (b) considerstion an
éomsolidation of the tariff, (¢) formation of sa Ecomomic Advissry Coufcil, and (&)
tevision of Trade Agreementa.)

) ( 1847 ) . A
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may say that we acknowledge at once the par{ which he and his col-
leagues have taken in maintaining India’s credit, in improving her trade
prospects through the Ottawa Agreement, in embarking upon schemes of
cautious, but productive capital expenditure, and in being ready to adopt
any reasonable measure which is found possible to bring about a rise
in prices. There is no question at all on these Benches as to the anxiety
of the Government of India to do all that they possibly can in these direc-
tions and we should be certainly failing in our duty if we did not at
once recognise what Qoveghment have done. '

Now, 8ir, the purpose of my motion is & restricted one. I want to
make that clear from the beginning. It does not deal with the general
question of economic planning, I do not propose to discuss the various
methods which have, been adopted in other countries. What we desire
in this discussion is to focus attention upon what we conceive to be ad-
ministrative readjustments which in our view are essential if the Govern-
ment of India are to be able to meet the economic necessities of the
present and the near future. We agree with the Finance Member that
there is no short cut to recovery, that the way is long and difficult, and
that the expedients which have been tried in other countries are - not
necessarily suited to this country. But we also believe that recovery will
not come in these days of itself. It must be. planned for and the
machine of Governmeut must be adapted so as to make the best pos-
sible use of the opportunities when they do come and so as to plan for
those opportunities themselves. We are living in & new world. Just as
before the War disequilibrium in tha balance of power gave rise to an
exaggerated political nationalism, so in modern times disequilibrium in
production has given rise to exaggerated economic nationalism. We may
not like it, but the facts are there. Every country is attempting to plan
its own national resources- and work as a single economie unit, and a
nation which is not prepsred to organise itself and to plan its own eco-
nomy in these days 'is bound to go to the wall. We recognise this and
we venture to make suggestions whereby adjustments in India’s adminis-
trative machinery may be made which we believe will help her better to
face the new conditions. There is nothing startling in our proposals at
all. Some of them have been made before,—some of them have been
made as long ago as 1921, and I am quite sure, that many Members may
feel disappoimted, when 1 have finished, that we have not made more
revolutionary changes. But such proposals as we are making have the
support of many in different parts of the House and have also the sup-
port of many in the Government itself.

Before 1 come to the specific proposals which have been outlined in
our motion, I would refer in passing to the enquiries that are now being
made by two distinguished and eminent economists, Professor Bowley
and Mr. Roberteon. We believe these enquiries to be very important,
for the basis of a planned economy surely must be accurate and intelli-
gible statistics. The complaint about many of the Government statis-
tics today is that they are neither accurate nor intelligible. =~ We hope
that, a8 a result of the visit of these two economists, an improvement in
the machinery for collecting these statistics will be recommended. We
also venture to express the hope that the report of these gentlemen will
be published as soon as it is submitted to the Government of India, and
that not only will it be published, but slso considered and acted upon with-
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out delay. For provision of un sdequate machinery for statistios we be-
lieve to be fundamental to any administrative changes in the direction
of planning, and if additional expenditure is required—and I think it
is bound to be required—I am quite sure that this House will not
grudge such expenditure as may be necessary.

‘Now, 8ir, I come to our four main proposals. The first is that there
should be a redistribution of portfolios in the Government of India. We
believe that the present distribution of Departments is archaic, that it
belongs to a time, when individualism and departmentalism were ram-
pant and when it was not economicelly necessary to co-ordinate activi-
ties to the extent to which it is necessary today. We believe that the
actual grouping of portfolios bears little relation to the demands of
modetrn conditions. We suggest first that there should be a Member
for Commerce and Industry, the beginnings of a Board of Trade. We
believe that more attention and {ime will have to be devoted in the near
future by the Government of India to, the problems of industry and I
think it is quite possible, speaking personally, that with the advent of
provincial autonomy the néed for co-ordination of industriés throughout
the country will be even greater than it is today. Industry and com-
merce should go together and there should be one Member whose un-
divided time and energies are devoted to the problems which are so inter-
related. Secondly, we suggest that there should be a Member in charge
of Communications,—Roads, Railways, Civil Aviation, Inland Water
‘Transport, Poste and Telegraphs. I make no apology for making this
recommendation once. more. It has been made before. It was made 18
years ago and I have often wondered what has stood in the way. Tt was
mede also at the Road-Rail Conference in Simla, although no definite
time  was put to the achievement of its purpose. Our point of view is
that the formation of a co-ordinated Department of Communications  is
an urgent matter and we should like to krow if there is any particular
reason why it cannot be done and. if so, what is that reason. I am
quite aware:—I am not speaking now in terms of personalities—that there
may be Departments so proud of their present Chiefs, and justifiably so,
that they do not want to lose those Chiefs. But we suggest that they
should approach the subject in the spirit of the war days, in’ the spirit
of the song we used to sing—'‘We do not want to lose you, but we
think you ought to go'’.

Wo also suggest that tlere snould be a Member for Agriculture and
Labour. There may be other changes that may be necessary as a result
of the redistribution. It is difficult for us to make detailed recommends-
tions, but we do believe that a redistribution along these lines will result
in bettcr planning, swifter decisions and greater co-ordination of effortu.
Tt is possible that in the near future, if there is to be & Central Board
of Education and a Central Board of Health, suc}: a8 .my friend, Dr.
Dalal, the other day pleaded for most eloquently, it mby be nccessary
éven to contemplate an additional Member of Council. The main point
is that the Government machinery should be so adapted as to meet the
needs of the moment and those things are increasingly in the direction of
economic and industrial adjustment. . 1 e

cond proposal has to ‘do with tariffs, both Customs a il-
way(.)mU:fder th}i)s Eeéond head we desire to make four specific sugges-
fions. The first is that the Tariff Board should become a permanent
body, not dependent for its lite upon the number of pendn.:g inquiries

A2
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We suggest that its personned should be strengthened so as to include re-
o¢ht commercial and industrial and customs experience among its mem-
bership. I am not uttaring now one word of criticism of the existing
personnel of the¢ Tariff Board, among whom I have two personal friends,
but I do feel that the personnel of that Board should include at least one
person who has had recent commercial and industrial experience; and we
suggest that customs experience too would be of very great assistance.
In gendiral tariff matters, not only in proteetive tariff matters, the Board
should be the principal advisory body to Governmert. Its composition
should be flexible, so thut if necessary it should be able to undertake
more than one inquiry at a time through sub-committees of its own. Wo
contemplate that the members of that Board should, all of them, be
sufficiently, outstanding to be able to eonduct an inquiry, each one of
them on his own, with possibly co-opted members for that particular in--
uiry. We also suggest that its procedure, which was laid down at the
time of the Fiseal éordzh?ssion, should be less leisurely than it is today
and that its reporte should in future be published with greater rapidity
by the Government of India. We also suggest that, like the Imports
Advisory Committee in England, the Tariﬁg Board as reconstituted om
these, lines should be given the (iuty of watching the interests of the in-
dustries and trades using goods on which duties are imposed. Also it
should be empowered to collect compulsory information .from protected
industries 8o as to be able to watch the effects of the dutias. Our general
line is that the tariff should neither exploit the consumer nor shelter the
inefficient. It should be adjustable, without undue delay, to meet
sudden changes snd to avoid severe fluctuations in imports and exports, Tt
should be an adequate protection for industrial expansion and & potent
weapon for economic bargaining. India is in for & generation of both
industrial expansion and economic bargaining with other countries. Our
second proposal under this head is that there should be instituted as
eorly "as possible an inquiry into the incidence of tarif rates on nomn-
protected articles. In certain of these items, both consumption and
revenue have declined, a proof of the operation of the law of diminishing
returns. Some of these tariffs with their surcharges are becoming a
substitute for indiscriminate protection, and we believe that an inquiry
into their incidence is urgently necessary from the point of view of the
consumer and from the point of view of the country’s rcvenue. Thirdly,
we want & consolidation of the Tariff 8chedule. Those of you who have
had to go through the various Tariff Bills will know how difficult it is
to understand the relation of their provisions to the existing Schedule.
Tt has been promised before. I believe the Finance Member's predecessor-
actually as a parting shot promised a complete revision. We have not
got it yet and we ask for it. T think we have w right to ask for it and
we believe that it is urgently required by the commercial and industrial
community. The Tariff Schedule and the Indian Tariff Act are so clut-
tered up with amendments and adjustments owing to the surcharges and
recent leginlation that T was told the other day by a Govrenment servant
that even he found it difficult to follow them. Our fourth point under
this head is thia: We want a thorough overhaul and scientific recon-
struction of the railway tarifls, particularly rates on goods traffic and also
rates on passenger trafic. The present piecemeal handling is not suffi-
oient, in our opinion, and only results in injustice and hardship and the
pénalising of trade and traffle. : o
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I come now to my third main head and that i8 thé formation of an
Economic Advisory Council. I want to say immediately that we recog-
mise the work and value of the economic sub-committee of the Executive
Council; but it is really the Cabinet less two or three Members. When
the Honourable the Finance Member was referring to the work of this
body, I could not help remembering the famous cartoon by Low in the
Daily Ezpress which appeared at the time of the formation of the Ad.
visory Council in England and when the Prime Minister had made great
‘play over the economic sub-committee; of the Cabinet. The cartoon con-
sisted of two pictures. The first picture was a large round table with a
number of elderly gentlemen at work—l am now speaking not of ths
Indian Cabinet, but of the English Cabinet—and it was called ‘‘The
Cabinet at Work”'. Underrieath that, there was exactly the same picture
with the same gentlemen at work at the same table, less three gentlemen
who wege dissppesting through trap doors. Under that was ‘“Thy Eoco-
nomic Sub-Committee of the Cabinet at Work’*. The main caption illus-
trating the point of the whole cartoon was ‘‘The .same old birds, Thq
same old birds’’. I kope Membars of the Executjve Council will not think
that 1 am irreverent when I say that although we agree that the work of
this sub-committee must help enormously in co-ordination, it consista of
the ‘‘same old birds'', who are not in & position to_consider _problems
before they come up for immediate solution. It is a body which is com-
posed mainly of the officials of the Government of Indi#; commerce, in-
dustry and agrioulture are not represented there; ‘and we believe that
there should be some body, which is not faced with immediate, day to day
problems, which should be set up in order to study these great economie
questions which are now facing all countries in the world. Our recom-
mendations, therefore, fall under two heads.

The first is the appointment of a small permanent staff of experts in
economic matters, drawing upon academic and practical experience—
ana both are available in this country—which will be the thinking
‘machine on economic questions in all thejr aspects, -and which will be
able to give expert and disinterested advice. 1k is possible that the Gov-
ernment of India by their recent measures bave slready started ths
nucleus of such an organisation, but we think that that small, permanent
body is an important bpdy which should be set up. Seocondly,:experts are
all very well in their way, but when experts are divorced frem practical
realities, they tend to become cranks. We, therefore, suggest thdt there
should be an Economic Advisory Council consisting nct of representatives
of communities or special interests, but of representativcs of industry,
banking, commerce, agriculture, labour, transport and the Tariff Board.
The permanent staff to which I have referred would be the nucleus of
the permanent staff of this body, and it is possible that the Chairman or
‘Vice-Chairman of this Council might also be a permanent official. We
sre very snxious that the Council, to begin with, should not be unwieldy.
We suggest its numbers should not be more than fifteen, We also sug-
gest that we are not in a position at the moment to lay down definitely
the precise lines on which this Economic Advisory Council should be or-
ganised. We believe the right form for this country will grow out of the
experience of an ad hoc bedy. We do not want anything go complicajed
s that which wae ' suggested in the Salter Report, but we do believe
$here is an urgent need, now, for some consultative bddfbémgmdui
as early a8 possible. Later on it may be nécessary to have something
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more on the lines of the Imperial Council of Agricultural Research which
will do for industry what that body is attempting to do for agriculture
in connection with co-ordination. and research; but for the moment wae
are content to make the less ambitious proposal in order to get something.
going and to provide Governmeunt with some advisory body which can
help them on many of the problems which come before them. We sug-
gest, that although this will mean an increase in expenditure, it should
be well worth it and might perhaps save Government from some of those
expensive policies which they have followed in the past, whereby, under
huge tariffs, they have emcouraged the unrestricted growth of industrial
and agricultural development and then have come along later on with ex-
cise duties to knock those developments on the head.

Our final proposal is that there is o great necessity for overhauling
India’'s commercial treaties and agreements. There is, first of all, ‘the
position which India finds herself in as a result of her negotiations with
Japan, for that has given India » new status in the realm of commercial
agreements. We feel that it is a status which should be exploited as.
early as possible and in as many directions as possible. Secondly, there
is the undoubted fact that other countries are on the, move.  Almost
-every day that you take up your Statesman, you read of some country
which is preparing to negotiate with other countries on the basis of bi-
lateral agreements. I saw in the Statesman only two days ago a reference
to Italy’s relations with India; and even America, which hitherto has been
entirely absorbed in her internal reconstruction, is turning her attention to-
the question of her exports and will be in the field before very long.
“Then there is also  the faet that in the future, if international trade is.
going to improve at all,—and there are signs of a slow improvement in
recent months—it will improve largely because of trade agreements either:
between two countries or between groups of countries. The improvement
is not going to be haphazard. Trade is going to be largely controlled
- in international directions and that is why we feel that a revision of
India’s agreements is8 most essential. The fourth reason is that most of
India’s agreements are now archaic. I turned up, as a matter of history,
thq other day three asgreements on the basis of which she is in relations
with other important countries. I found that India’s agreement with
America, through His Majesty’'s Government, is dated 1815.. India's
agreement with France—and France is important country to us at this
particular moment because France includes all her colonial possessions—is.
dated 1908. India's agreement with Italy dates from 1882. India’s agree-
ment with Holland and the Dutch East Indiesis dated 1824.

Then, Bir, the Finance Member in his speech spoke of the extensiom
of the Ottawa Agreement and said that India ought to be 2ngaged now
in & scientific study of the position, exploring new opportunities for mutual
exchange. ' Well, 8ir, we agrea. But who is engaged now in that scien-
tifio exploration? Where are the agreements with Canada, New Zealand
—where. India is definitely discriminated against, as compared with Ceylon
—with Australia, Bouth Africa and even with Ceylon?

Again, the Finance Member suggested that the position with regard

. to our greatest customer, the United Kingdom, should bg very carefully
watched and that the time might come when India should enter into a
firm trade agreement with the United Kingdom. 8ir, I believe that time
is rapidly approaching; and if India can witness such a courageous and
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excellent agreement as that which has been recently negotiated by my
Honourabla friend, Mr. Mody, on behalf of the textile industry of Indis
with the textile industry of Lancashire, surely .it is possible for the two
Governments to come to an agreement which will not only stabilise the

present position, but give, room for greater improvement in regard to our
external trade. (Hear, hear.)

Now, there i8 one point I want to make in regard to these agreements
in the future. We believe that they should be entered into as early as
possible. We believe that the position of our export trade with other
countries should undergo careful and close and detailed serutiny. But in
entering into new trade agreements we think two things should be avoided
One is, that those agreements should not be too hard and fast, or for too
long a period. We prefer the short-term agreement, denounceable, or vari-
able on reasonable notice. The second is that these agroements should
not be hampered in future by the unrestricted favoured-nation clause—an
instrument which belongs to an economic era which is now past and gone
and will never recur. We shall have more to say on that subject next
week in the debate on the Japanese Agreement. The general view we
take is that if India is not in & position rapidly to alter the conditions om
which she is willing to deal with other countries, she cannot adequataly
protect her trade against discrimination and against bargains injurious to
her interests. India must be in a position to make. fair offers for fair op-
portunities: if not, her trade will be, and deserves to be, superseded by
other more adaptable countries. (Hear, hear.) I am quite aware that
this means an increase of stafl in the Corumerce Department, but there
is need in that Department for the nucleus of an Overseas Branch under
an efficient Officer. The Overseas work will, in the near future, become
very important indeed. At present that work is left to a DLepartment
which is already overburdened whose output i8 & standing miracle to
those of us who know something sabout it. S

8ir, therg is one other point I would like to touch on before I close
this particular part of my speech (and I am very nearly at a close),—and
‘that is, certain agreements and treaties with Indian States. We have'a
feeling that in some of these matters we are in danger of drift and senti-
.mentalism. There are two kinds of agreements. There is the commercial
agreement like that with the Darbars of Travancore and Cochin aﬂeotinﬁ
the Cochin harbour which are susceptible to adjustment on @& commercia
‘basis agreeable to both parties.” We believe that such adjustments ought
to be made as quickly as possible and should not be indefinitely delayed.
At the pregent moment, s great deal of money has been sunk into the
Cochin harbour and activities and policies are now being held up because
of the urgent need for the revision of a certain agreement. I will nob
eay more except that I hope that some arrangement will be made: a8
early as possible for a revision of that egreement through conference.
Phen, there is the second type of agreement which is much more diffi-
cult.. There is the kind of agreement which deals with customs sarrange-
ments which sffect nob only treaty rights but what is called Btate sover-
eignty. Even here, in the words of the Indian States Inquiry Committes,
“ideals and logic must yield to hard facte’’. I think it is pertinent ‘o
say that the Indian States should be reminded that throughout the
world, by tresty snd by sgreement, soveraign countries are prepared in
the face of economic neceesity to shed some of thoir sovereignty. A
narrow interpretation of the term soversignty will hold upeeny form' of
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economic or political progress. And, as far ‘as the Government of India
which is represented in this Hlouse is concernad, we should like to ask .
.them 1o remember that thet Government represent British India and we
expect them to do their duty promptly and unequivocally to the Provinces
represented in this Assembly. I will not say more than that. There may
be others who will be able to develop the lines along which I am think-
ing and which I have indicated in my speech.

‘These are the four main.lines on which we have made tentative and
goneral suggestions. We believe that if some of these, at any rate, are
carried out, they will put the machine in a more adaptable condition to
meet the stress and strain of economic events in today's world and in
the world of the near future. We do not suggest that any of these sug-
gestions, if adopted, will prove to be a miracle. We, do not necessarily
say that we have not made mistakes in some of our recommendations.
We "do not say that we have covered all the technical details which make
perhaps gsome -of these things difficult. But we do ask that these sugges-
tions of ours be accepted by the Government in a constructive spirit and
we do ask them to believe us when we say that we are in earnest about
these matteys and desire some indication from the Government either as
a whole or through various Departments that they are prepared to give
serious consideration immediately to our suggestions. I should like to
address the, other side of the House for a moment and ask Honourable
Members to believe us when we say that, in making these proposals, we
are not acting in the interests of any community or of any particular
class. We beliewe we are acting in the interests of India as a whole. All
along in our discuseions in our Group we have considered the whole ques-
tion of India’s future and what is best for India. My friend, Mr. Gaya
Prasad:8ingh, the other day referred to Mr. Ranga Iyer as being in some-
what questionable surroundings. I know that that was a joke. But I dc
hope the House will not waste time in suggesting that these proposals
are meant to benefit any class or community or any special interest. We
have one idea and that is to serve the country in which we live. We
yield to none in our desire to see India economically and politically a
giant among the nations of the world, and, to that end, we are prepared
to pledge ourselves to her weal. (Applayse.)

Mr. President (The Honourable Sir Shanmukham Chetty): Cut motion
moved :

“That the demand under the head ‘Executive Council’ be reduced ij Rs. 100."'

Dr. Ziauddin Ahmad (United Provinces Southern Divisiona: Muham-
madan Rural): Bir, first of all I wish to thank the Members of the Euro-
pean Group for initiating such an important debate and I should also
associate the name of Mr. James for bringing ‘out very important pointe
which we on this side of thec House have been pressing for the last many
years. Bir, I agree with Mr. James in not introducing into the disous:
gion the effect of the change of the financial policy in the solution of ths
economic problems for two reasons. In the first. place, he himself has
avoided it, and, in the second place, we will not bs walking on a safe
ground until the effects of the American poliecv and of the Japanese policy
become visible $o us. I take this opportunity to thank the Honourable
the Finance Member for initiating this Economic Inguiry. It has alresdy
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‘been received with great enthusiasm, not only by the commereial com-
munity, but also by the academic people,. because they see in it a good
:scope for researches and inquiry in the near future. I think hig name will
always be associated with this particular branch of the inquiry along with
the Reserve Bask which he so suocessfully piloted in this House. I am
-sure the economic enquiry will lead to some powerful development onm
the lineg suggested by Mr. James. I regret that I am not in a position
to endorse his detailed programme of the Economic Inquiry Committee,
because I believe that we should wait for at least a year, and examine
the results of the inquiries of Professor Bowley and Dr. Robertson. After
their results are known, we will be in a better position to make up our
-mind a8 to what kind of Fconomic Inquiry Committee is needed. For the
‘present, however, I am not in a position to give a definite opinion on the
detailed programme which Mr. James has sketched out for this Inquiry
-Committee-

Now, coming to the reorganisation of the portfolios in the Government

-of Indm, I have repeatedly pointed out that we have a kind of cross
divigsion. The Honourable the Commerce Member told us on the floor of
the House that we should have the co-ordination of the different means
-of communieations, rail and road. From this side of the House we asked
him: Why don't vou begin this thing yourself first? Why do you not
have a co-ordination in the general administration of the Government of
India before yvou ask the public and the Legislature to give their blessings to
your proposal? Whatever thing you consider to be important, carry it ou$
at first yourself and then you will be in a posmon to demand that there
should be a co-ordination in the country. It is really the practice of every
country in the world besides India that all these means of communica.
tions are united together under one organisation, which may be called either
the Board of Communication or the Ministry of Transport.

I support very strongly the suggestion mude by Mr. James that Industry
and Commerce should be united together. We have seen on the floor of
,hhe House the results of the Tariff Bill which we discussed and ultimately

agsed. T raised the question whether that Bill introduced by the Hon-
ourable the Comnmerce Member wus intended for the improvement of com-
‘meree or the reverse or was it intended for the benefit of the industties. 1f
8o, surely it was the duty of the Honourable Member for Industries to bring
forward that legislation, and not the duty of the Commerce Depart-
ment. These two things cannot be separated, they are separated only in
the vision of the Government of India, but nobody outside will ever thmk
-of dividing them into +wo. Mr. James has already given the example of
the Board of Trade which is a good example to follow. Side by side
there is another Department which requires consideration, and that is the
Department of Education, Hoalth und Lands, but I call it a residuary
Department because anything which cannot be put in any other Depart-
ment is shoved into this Department. I can give the examp]e of the
HRcclesiastical Branch, which at one time came within the purview of this
Department. Similarly, there are many other Departments which are
peither Health nor Education nor T.ands. The point that T want to draw
‘the attention of the House to is agriculture. India is primarily an agri.

-euitural country and it is of the utmost imuportance for the future prosperity
-of this countrv that we should have a special 'Depnrtment of Agriculture.

My Honourable friend may say that agrieulture is a transferred subject,
‘bub there are a mumber of problems which the vamces onmot, aohe
s only the Governmens of Iidia can.
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8ir Mubhammad Yakub (Rohilkund and Kumaon Divisions: Muham
madan Rural): There is the Imperial Council of Agriculture.

"Dr. Ziauddin Ahmad: Yes, I know. I shall refer to it presently.
Questions like rent and land revenue might be left to thg Provinces; but.
there are certain problems which cannot be solved by anybody except the
Government of Indis. My Honourable friend referred to the Imperial
Council of Agricultural Research, but we all knaw that the Government.
of India are not responsible for the werking of this Department. They
have only created a separate organisation and we vote the money and this.
ends our power. The Government of India are not responsible for the action:
taken by the Council of Agricultural Research.

" 8ir Muhammad Yakub: No, the (Government, are responsible for Sir T.
Vijayaraghavachariar’s Department. '

Dr. Ziauddin Ahmad: The Government of India have only created the:
body of Agricultural Research and vote money, but the whole policy is.

regulated by the Council of Agricultural Research and not by the Gov-
ernment of India.

There are two other points to which I wish to refer. We have been
demanding on the floor of the House day after day that the prices of
agricultural products ought to be raised. The Honourable the Commerce
Member took certain steps which resulted in raising the price level of manu-
factured articles, but nobody in the Government of India recognises it to be-
big duty to take measures for raising the price level of agricultural pro-
ducts. My Honourable friends, Sir Frank Noyce and Mr. Bajpai, may
toss between themselves as to who should initiate legislation in this matter
but if anything is the business of more than one person, really it is busi--
ness of none. If there had been a special portfolio of Agricultural De-
partment, then something would have been done.

Another point which would be attended to, had there been a special
Agricultural Department, is the question of agricultural labourers. We
have been discussing & number of problems about industrial labour, but
nothing has been done for improving the genera] condition of agricultural
labourers. My Honourable friend, Mr. Joshi, always sheds tears on the
condition of the industrial labourers, but I have not seen him shedding
tears on any occasion over the poverty of agricultural labourers. I believe
the condition of agricultural labourers can be improved only if we have
got a special Department to look after their interests. We had a number
of legislations on industrial labourers, we had really more than the cir-
cumstances demand, and, I believe, that we had them, because the
Department of Industries had nothing better to do. I wish they had

spread’ out their Bills and their recommendations over a larger number of
years instead of concentrating them so rapidly.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
Did T understand my Honourable friend to say that the Industries De-
partment had nothing better to do?
~ Dr. Ziauddin Ahmad: Better is & comparative term. Coming to the
main topic, I think it is very important that we should have a special
Department of Agriculture to look after the agrioultural interests of this
" Another problem which has also been referred' to by Mr, James i8.
the question of Education, Hducation, no doubt, is s transferred
subject. but fn the Provinces it ie impossible to do anything very definite-
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unless the Government of India initiate in the matter. Educational pro-
blems cannot be solved by Provinces alonme unless it is done on an all-
India basis. In this conuection I deplore the lame excuse of financial
stringency when we asked for the establishment of an Advisory Board. 1
do not like to waste my time in. discussing this question in detail, but I
hope I shall have an opportunity later on to discuss this subject. But, ¥
should only say now that, if you split this Department of Education, Health
and Lands into two separate Departments, then the educational problems
and the agricultural problems would receive greater attention,

My Honourable friend, Mr. James, also referred to the important
uestion of Freights and Rates. It is a very important question, which no

vernment would ever hand over to the railway administration alone.
We have been pressing the question time aftqr time that it requires o
thorough revision. We have prescribed maximum and minimum limits,
but as my Honourable friend, Mr. Mudaliar, pointed out, the other day,
the limits are so wide that even two or threq elephants can pass through
those limits- This question has to be caref\S'Iy congidered.

Another question is the organisation of the Railway Board. When the:
Railway Board was organised, at first it did very well, because, in those
days, much of the administration of the railways were carried on by com-
panies and the work of the Railway Board was confined to co-ordination
and looking after the interests of the tax-payer. But now four important
companies have been transferred to the Government and the Railway
Board is responsible to carry on the direct administration of these railways,
but they have not devised a suitable machinery yet. In the near future,
two more important lines will come under the direct administration of the
Railway Board and the problem will become more complicated. I am
afraid the whole system will break down if effective steps are not taken to
reorganise the whole Board.

The next point raised by Mr. James was the theory of taxation. The
principles thap have been adopted in taxation are the most unscientific, and
the climax was reached when, in 1932, it was proposed that all the Customs
duty should be raised by 25 per cent irrespective of the fact whether the
law of diminishing returns would or would not apply and irrespective of
the fact whether they were protective duties or revenue duties. It is
desirable that we should study this particular topic carcfully, and find out
what are the commodities which can stand the increased taxation so that
the law of diminishing returns may not apply. We know that the Finanee
Department cannot.solve this particular problem unless they have got at
their disposal more statistics and more data, prepared by a committee of
the type whose beginning has already been laid down and which T hope will
develop in the near future. This is a point which we ought to consider.
My own opinion is that, instead of taxing a large number of commodities,
it will be better if you take up a few commodities and rnise the entire reve-
mue that we require for the administration of the country. Coming to
protective duties, the whole world has accepted that principle and our
country also has accepted it, though I am sorry that we have to he mad
in order to follow other countries which have gone mad, hecause I do not
believe in this policy of protection, but, in the present state of affairs, I
regret it is unavoidable. But this protection duty ought to be levied on
the advice of the Tariff Board. T entirely agree witg my Honourable friend,
Mr., James, when he outlined the daties of the Tariff which must
consist of very experienced men. It should also be laid down definitely
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that Members, after retirement from the Tariff Board, should not be eligible
to become Directors or Managing Agents of any of the industries directly or
indirectly connected with the industries of their enquiries. The work ot
the Tariffi Board should not be finished with their report, but they should
-continue to function. They ought to study the effect of these protéctions
year after year and they must periodically present a report to the Assem-
bly, so that we may be able to judge whether the protection is really used
for the benefit of the people and that it is not used ‘exclusively for the
benefit of the capitalists. Therefore, simply to pass a law and to change
the Tariff Act is not sufficient and the duty of the Tariff Board does not
finish with their report, but their duty becomes more important,—when
these tariff duties are levied,—in watching the effect of their recommenda-
tions and examining whether their hopes are materialised.

 There is another point, and it is the question of what is called racial
discrimination. ‘I wish that we should boldly come forward and solve this
question instead of attempting to solve it by the backdoor and by an in-
direct method. We should recognise our relations with the United King--
dom and we should say definitely that the Britishers, when they are in
India, should enjoy all the privileges of Indians, whether they come for
a short or a long period, and vice versa, thdt is, Indians who are residing
in‘the United Kingdom should enjoy the privileges of the Britishers. And,
therefore, any action which may be taken by them in this country in the
why of starting commercial concerns should not be classified as a foreign
venture, but should be recognised as an Indian venture so long as they
?a't‘xlmiﬁ in this country and so long as their companies are registered in
ndia. .
The last thing which I will mention is the question about the collection
of Customs duty. I do not, of course, want to go into the details of our
treaties with Indian States. I think we should respect all our treaties; but,
from this, it does not follow that we may not have a good principle for the
collection of taxation. I think all Customs duties, whether in British Indis
or in the Indian States, should be collected by the Central Government
and the shares, whatever they may bhe, may be handed over to the various
Governments. And if such action is taken, the charge which Mr. Mody
made some time ago will probably be avoided. 1 cannot substantiate that
charge myself, but I also heard the same thing from different sources both
in British India and in Kathiawar. Since it has been so much publicly
talked about, it is desirable that we should come forward and suggest that
the collection of the tax should be made by the Central Government and
the shares of the tax should be distributed among the various States
according to the terms of the treaties.

Mr. N. M. Joshi (Nominated Non-Official): Sir, when I moved my
Resolution about unemploymens and reduction of wages, I pointed out
the necessity of the Government of India following =» pre-detex:mine_d
economic plan for the development of industries and commerce in this
country. T also referred in my speech on the Budge} to the remarks made
by the Honourable the Finance Member resenting what he was pleased to
call an accusation that the Government of India were drifting. I shall not
deal with that question at lenath, but T would suggest to the Govefnment
of India ‘that if they are sure that they have a plan for the industrial and
economic development of this country, in order that it l'houl‘d'be easier for
us to believe that they have a plan, they should:publish their plan for thé
benefit of the public in this country.
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1 am glad that the necessity for a plan has been admitted by: the
Government of India, and it is, therefore, not necessary for me to dwell
an that question at length. We all know that the economic machinery
in the whole world has become very complex on account of various factors.
In the first place, the rivalry in ocwrency and tariffs going on throughout
the world has tremendously increased. The industries in the world are
rationalising with the result that production is increassing. The question,
again, is complicated by war debts which are weighing heavily on many
countries in Europe.. In addition to these causes which have made the
economic machinery of the world very complex, steps are being taken by
various countries individually which are compelling the other countries te
follow suit. Under these circumstsnces, it is impossible that one country
can recover its economic prosperity by following methods which at best I
may call haphazard. I quoted, when I spoke on the question of unemploy-
ment, the dictum of Sir Arthur Salter that the economic mechanism of this.
world has lost its quality of self-adjustment. My Honourable friend,
Mr. James, has suggested a few things which would be included in the
economic plan which he places before this House. I am sure he will
not consider that I am spoiling the discusricn on his motion if T deal with
those questions and add a few more points to those which he has men-
tioned. In any industrial plan production must find an important place,
and it is, therefore, right that we should give the first place to the develop-
ment of industries. But at the same time it is necessary for us to con-
sider that if we go on developing industries and increasing production in
all possible methods as the world has been doing and if we do not take
steps to see that the goods which the world is producing will be consumed,
mere production will not do good to any country. I, therefore, feel that
the question of the distribution of national wealth and of national income
is as important as the question of production of wealth. I need not go
intd details as to how the wealth should be distributed, but T shall state
this that when we look to the distribution of the wealth in the world
and realise that 9/10th of the world’s wealth are concentrated in the
hands of 1/10th of the people, we must certainly see that the present
distribution of wealth is not equitable. As I said, I am not going to deal
with the question as to how that wealth should be equitably distributed.
At the same time, it is absolutely necessary that we should, when we
think of an economic plan, see that the plan is a good plan. 8o far as
the necessity for a plan goes, I am entirely st one with my friend, Mr.
James; but I am afraid, when we shall go into the details of a plan, the
time for the parting of the ways may come. But that parting of the ways
has not come today; therefore, let us all agree that there should be a

plan. I may even state this: that I shall prefer even a bad plan to no
plan at all.

As regards the essence of a good plan, may I say this that in any
2N plan which we may make it will be a mistake on our part to

12 Noow. ¢ ke various factors separately and never consider them all
together. We may develop industries, but when we are developing indus-
tries it is necessary at the same time for us to see how those industries
are to be developed and that, while developing one industry, we are not
really helping one industry at the cost of other industries. We must also
consider at the same time how the goods will be consumed. 1, therefors,
feel that any plan, if it is to serve its p , must take all the factors
into consideration simultaneously. When I sometimes say that the Gow-

erument of Indie are drifting, I do not suggest that the Gevernment of
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India have ‘done nothing: I agree with my friend, Mr. James, that the
QGovernment of India are doing always something, but at the same time
I feel, and I am sure the House will agree with me, that the opportunities
of considering the whole problem are very few indeed. If the Government
of India are doing it, we do not know: they do not take the public into
their ‘confidnece on that matter. '

Then, in any plan which is to be a useful plan, it must be a plan for
the whole country. I am glad, therefore, that my Honourable friend,
Mr. James, referred to the position of Indian States. In any plan for
developing our country, it is necessary that we should be able to bring
the Indian States into the consideration of those questions. In this con-
nection I must draw the attention of the Government of India to the fact
that labour legislation in India will be hampered—and I am afraid it is
already being hampered—by the fact that that legislation does not apply
to Indian States, and I would like to draw the attention of the Govern-
ment of India to the suggestion made by the Royal Commission on Indian
Labour that. they should start an Industrial Council in which not only
the interests concerned, namely, the Government, employers and labour,
should be represented, but steps should be taken for the representation
of Indian States on that Council. ’

If the plan is to be & good plan, I would also suggest that that plan
must not deal with only what are called industrial economic questions,
but. it must also deal with what I may call social questions. No plan for
the development of the economic position of a country can be adequate
if it omits the question of wages, unemployment and other kinds of
social insurance and labour legislation, such as for the regulation of the
hours of work. I, therefore, hope that, when we consider the question
of an economic plan, we shall not omit to consider the questions which
affect those people who produce the wealth of this country.

I shall say one word more in order that the plan which we may make
should be a good and satisfactory plan, and that point is that no plan
which we may make nationally without regard to the plans of other
countries in the world will be a satisfactory plan. The idea that we may
make our country entirely self-sufficient is not likely to be materialised.
It is, therefore, necessary that we should, when thinking of a plan, take
into consideration the plans of other parts of the world. I would, therefore,
suggest to the Government of India that, in considering economic ques-
tions. especially those questions in which competition plays a very important’
part, they should always be ready to co-operate with the other countries
in the world. I am not suggesting that the Government of Indin have
not co-operated at all. At the same time I would suggest that, in con-
sidering the Conventions of the International Labour €onference, the
Government of India should bear in mind the necessity of falling in line
with the situation in the world. I hope that the Government of India
will not think that I am bringing an unjustifiable accusation against them
when 1 say that recently o tendency has appeared to treat the Conventions
of the International Labour Conference with a sort of indifference. 1,
therefore, hope that when we are thinking of a plan for our country, we
shall alwayg be ready to co.operate with what the world is doing.

: My Honourable friend, Mr. James, referred to certain agreements which -

we have made and also pointed out the necessity of revising those agree-
thents. My fseling as regards trade agreements is that trade agreements
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between two countries should be made as a last resort. On the whole
it will be & much better plan if there is. an agreement. ‘between all
countries simultaneously by international action . .

Mr. G. Morgan (Bengal: European): Not likely!

Mr. N. M. Joshi: If that is not likely, certaiply we shall have  to
make bilateral agreements; but my point is that if we try to make
-agreements with one country after another, it is quite possible and I feel
it is quite probable that we shall find that there is a limit to the agreements
that we can make. Bilateral agreements are bound to -out across each
other. I, therefore, feel that on the whole instead of trying to make
agreements with other countries, one after another, it will be a better
plan to make agreements internationally. In this connection,. Mr.
President, may I say ome word with' regard to agreements with other
countries in Asia as regards labour matters? I said just now that we
-should pay greater respect to the International Conventions passed by the
International Labour Organizations. I quite realise that there may be
some difficulties in imimediately accepting all the Conventions which have
been passed by the International Labour Conference, but it is quite possible
that if we try to come to an agreement with countries in Asia, an agree-
ment of that kind will be easier and also more useful under the present
circumstances. I would, therefore, like the Government of India to give
some attention to the proposals made that there should be an Asiatic
Labour Conference in order that there should -be an agreement on labour
oconditions between the Asiatic countries.

Mr. President, I do not wish to deal with the questions that should be
included into the plan any further. I would only say one word about the
machinery which has been proposed for making a plan 1n this country.
I agree with the suggestion of my friend, Mr. James, that there should be
& re-distribution of portfolios, but T do not entirely agree with him when
he says that the portfolios of agriculture and labour should be combined.
I feel that labour matters are sufficiently important to have a separate
portfolio. I am sorry I was not here when my friend, Dr. Ziauddin Ahmad,

said that we pay greater attention to the question of industrial labour
in this country . . . .

Some Honourable Members: You do.

Mr. N. M. Joghi: T do. Mr. President, I plead guilty to that charge,
but, at the same time, my friend, Dr. Ziauddin Ahmad, should remember
that it is not very easy for one man to deal with all the questions, and,
secondly, even if I am willing to tackle them and if I have the capacity to
do 8o, it will not be within the competence of a Member in this Legislature
to bring forward matters regarding the condition of agricultural labour.
I feel labour legislation should receive not less but greater attention from
the Government of India, not ouly in the interest of labour, but because
labour forms one of the integral parts of the economic machinery of the
oountry. I, therefore, feel that in the Government of Indis there should
be a separate Minister to deal with Labour.

I agree also with the suggestion of my friend, Mr. James, that we
should have an Economic Council, and that Council should not only be
an expert Council, but it should also-be a representative Council. I feel
that if we establish a really representative Council, not only shall we he
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able to evolve & good plan, but it will be a great help to the executive
Government and to the Legislature as well. After all, neither the executive
Government nor the Legislature can include within them all the talent
that is available in the country. It is, therefore, necessary that to deal
with certain questions requiring special knowledge there should be a special
organization. I, therefore, feel that instead of waiting for the new
Oonstitution to come into existence, the Government of India should take
immediate steps for the establishment of an Economic Council . . . .

Mr. President (The Honmoursble Sir Shanmukham Chetty): The
Honourable Member must conclude now.

Mr. N. M. Joshi: Mr. President, I assure you I am not going to be-
very long on this question .

Mr. President (The Honourable Sir Shanmukham Chetty): I said the-
Honourable Member must eonclude now.

Mr. N. M. Joshi: All right, Sir. I shall say only one word. The-
Honourable the Finance Member the other day tried to frighten the
Members of the Legislature saying that if you want a plan, there will be-
an increase of Government control. 1 feel, Mr. President, that the
Members of the Legislature need not be frightened by the increased
Government control if we resort to an economic plan in this country.
There is already Government control over several matters, and the world
is tending, and I feel that the Government of India are also tending,
towards the increase of Government control over economic matters.
How are the Government of India going to give effect to the trade agree-
ment with Japan unless they have some control over the commerce of this
country, and, if you go on making agreements with other countries, it
will be absolutely necessary for you to increase the control of the State
over the commerce and industries of this country. I, therefore, feel that
the Members of the Legislature should not be frightened by the fact that
the control of Government will be increased. I shall go even further,
Mr. President, and say that we should not even be frightened of the
International control over the industry and commerge of the world. Unless
the countries in the world agree to part with some sovereignty in favour
of an international organization, the world is not going to see peace and
prosperity. Mr. President, I have done.

Mr. G. 8. Hardy (Government of India: Nominated Official): Sir, I
rise at this early stage of the debate to say a few words on the second
point to which attention is drawn on this motion, namely, the considera-
tion and consolidation of the Customs Tariff. Mark Antony is reported to
have said that he came to bury Cesar, not to praise him. I, Sir, have
come here not to bury the tariff, but neither have I come here to
praise it. TIts blemishes are too patent to be denied, and I fully admit
all that Mr. James has said about it. In fact, he might have said a
great. deal more; he might have told us that in addition to all our other
different sorts of duties, we have no less than 21 entirely different rates
¢t ad valorem duty in our Tariff, and nine of them ke in the narrow ran
between ten gnd per cent. 8ir, I admit all these defects. Our Tarff
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Act is a very forbidding document, and I should like % sxplain vary. briefly
ta the House how it is and why it is that it has reached this condition , . ,

Diwan Bahadur A. Ramaswami Mudalisr (Madras City: Non-Muham-
madan Urban): Will the Honourable Member kindly speak up? We
cannot hear him at this end.

Mr. G. 8. Hardy: Fifty years ago, India had virtually no tariff. It is
true that there were a few small imposts on spirits, arms and the like, but
the Government of Indis were in the fortunate position of not having to
rely on general rates of duty in order to pay their way. The prescut tariff
may be suid to have been borne, almost cxactly forty years ago, in Mareh,
1894, when a general rate of duty of five per cent ad valorem was imposed
on all imported articles with a few exceptions. When I first made the
acquaintance of the tariff, it was a flourishing youngster of about 20 years
old. It still retained its youthful childlike simplicity and most of its
original features, nnd during the past 20 years, Sir, during which time
it has been my almost constunt companion, T have watched its develop-
ment with growing concern. I have seen it reach middle age. It has
become gross and corpulent, and its original features have been distorted
out of all recognition. For, Sir, somewhere about the year 1917 it became
infected with a chronic disease,—the result of insufficient nutriment in
the Exchequer of the Government of India no doubt, a disease the
symptorns of which are continual eruptions of the type known as
‘‘subsequent amendments’’. :

Now, 8ir, in these circumstances, the tariff has become a very unwieldy
affair, and this is necessarily the case. You cannot raise your rates of
duty without complicating your tariff. So long as your genera] rate is
only five per cent., questions of diminishing returns do not arise, but if
a8 we have done, you raise it to 7§ per cent., then to 11, and later to 15,
90 and 25 per cent. ad valorem, at each of these stages it becomes
necessary to consider the question of diminishing returns and to make
‘exceptions. Also we had to -select particular items of luxury for parti-
‘enlarly high rates of duty. Then, Bir, we had the adoption by the Gov-
ernment of India in 1928 of a policy of discriminating protection. This
meant further exceptions to the general rate of duty, some of them being
increased rates of duty on manufactured srticles, and others, decreased rates
‘of duty on the raw materials of industry. Since then we have had the
Ottawa Pact, and more recently still, certain snfeguarding duties. Every
one of these changes has made a fresh complication in the tariff, a compli-
cation which has made it more difficult to administer, more difficult for
the importer to understand. Those are all defects of substance, but Mr.
James also referred, more pointedly I think, to defects in manner of
presentation of the tariff. He referred to the fact that, in order to
appreciate a tariff Bill in this House properly, it is necessary to refer to
no less than three different Acts. Well, 8ir, the Finance Member in his
Budget speech has already given an underteking that that matter is to oe
put right at a very early opportunity. But Honourable Members of this
House are also probably aware that the form in which the tariff is placed
on sale to the general public is different from the form in which it appears
in the Schedules to the Tariff Act. T do not propose to go into the history
of this ocurious anomaly—it is very ancient historv—but we do hove to
seke this opportunity of removing that snomaly, and when we consolidate
- ¢he tasiff, 86 that the House has before it a single scheduleewhich has not
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been “‘subsequently amended’’, it will have before it the samé schedule
which the public and the commercial public in particular can buy, and we
shall no longer have the confusion that we have at present between two
entirely different sets of serial numbers, (Hear, hear.) Now, Sir, thé exact
form in which we shall consolidate the tariff has not yet been finally decided,
Whether we shall stick to the present Statutory form or adopt the form
in which it is now sold to the public has not vet been settled. But I ask
the House to remember that we have to deal with yet a third classification
of articles, which is to be found in our trade returns. It may very well
be said, why should we not have a single classification for all purposes?
The difficulty is this. The principal value of trade statistics is not 3p
much the actual figures of quantity and value which they display, as the
comparisons they afford over a series of years. Now, if we had changed
the classification in our trade statistics cvery time we have amended the
tariff in the last 20 years, if in fact we had subjected these statistics to
the same sort of cruptions to which the tariff has been subjected, 1 venture
to think that those statistics would have been almost unintelligible and
very nearly useless. Nevertheless, we do feel that something can be done
in the direction of uniformity between the two classifications, and we are
considering for this purpose a suggestion which has come from the League
of Natiohs that there should be a standard grouping of commodities which
should be adopted. if possible or as far as possible, by all the different
‘nations in their tariff and in their trade statistics in order to make them
intelligible to everybody. That is one point that we have in view.

There is unother aspect of this question which is of importance in connec-
tion with something else that my Honourable friend, Mr. James, said.
He said, 1t was essential that the Government of India should watch very
carefullv the incidence of their duties, by which I take it he means their
effect on the trades concerned and the possibility of our losing revenus
under the operation of the law of diminishing returns. 1 should like to
give the House nn example of our difficulties in this matter. We have
recently, as the House is aware, put specially high rates of duty on.cups
and saucers, and I have actually issued instructions to have a special record
maintained of the duties we collect on cups and saucers among other
articles. If, at the end of #ix months, any Member of this House likes
to ask me what duty we have collected since the Act was passed, I should
be in a position to give him the figure, but if he asked me whether we
have collected more. duty than we were collecting last year, I should not
be able to tell him, because last year cups and saucers were included with
plates, dishes and other articles under earthenware and porcelain. That
is & difficulty which we always have when new duties are imposed. In the
majority of cases we can ascertain what the actual revenue collected from
the new dutv is, but we cannot compare that with what. was collected in
the past unless we happen merely to change the rate of dutv on an article
that was alreadv specially separately specified. I mention that as exempli-
fving our difficultv when Mr. James asks us to watch very carefully the
effect of new duties. We do watch their effects as far as we are able,
but that is one of the principal difficulties with which we are faced. We
‘do hope to minimire it to some extent when we can get some sart of
uniformity between our tariff and trade classifications. R

There is only one other point which I wish-to mention, and that is with
‘régard to witht Mr. James said about the Terift Board, the additional

¢
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duties he wishes to put on it, and the work of the Advisory Council whicl
he contemplates. It would be outside my province to express any opinion
in this House on the question who the Government of India should consult
in respect of tariff matters, but I do want to say this, that if any body
is set up outside the Government of India itself for this purpose, it will
have to depend for the great bulk of its material upon the Custom Houses
and it will need a great deal of careful examination to evolve a machinery
by which that material can be put before an independent body without
dislocating the primary work of the customs staff, namely, the collection
of revenue. I have no doubt that that machinery can be evolved, but it
may take some little time and possibly result in delay, even if the Gov-
ernment of India should accept Mr. James' proposal. I merely wish to
mention this as one of the difficulties that have to be faced.

If I may summarise what I have to say, we are fully alive to the
defects of the tariff both in matters of substance and in the manner of its
presentation. We uare doing what we can in respect of the substance nf
the tariff, that is very largely a matter of policy with which the Central
Board of Revenuc is not in o position to deal. %ut we are very definitely
doing our best as rcgards the presentation of the tariff and we do hope that in
8 very short time it will be possible to put before the House and the
public a consolidated tariff which will be reasonably intelligible.
(Applause.)

Mr. H. P. Mody (Bombay Millowners Association: Indian Commerce):
Mr. President, the European Group through Mr. James have put forward
for consideration a subject of first clags importance. I should like to con-
gratulate them upon it and also my Honourable friend, Mr. James, upon
delivering a very lucid and thought-provoking speech in support of the token
.cut. We are on the eve of momentous changes in the political, social
and economic sphere. Whether the Constitution with which India is going
to be endowed in the near future is satisfactory or otherwise, thera are
immense changes taking place in the mentality and outlook of the people,
which require an adequate machinery for giving expression to. ' The social
habits of centuries are being uprooted; the old cconomic outlook is giving
place to the new. and in one way or another this country is undergoing
a metamorphosis of very great importance and interest, pot only to India
herself, but to the rest of the world. Tha question srises whether the
machinery of Government is adequate for the purpose of giving direction
to those forces which are being released. :

One of the peculiar characteristics of Indian conditions is that we rely
more than in any other civilised country upon the Government for help in
various directions. It is very natural that a people who have been living
under some sort of domination or another througbout almost the.whole of
their historv should come to depend in a large measure, not on self-help,
but upon the help which a ma bap Government can administer in every
sphere of national activitv. Therefore, it becomes a very importent ques-
tion to consider whether the prime movers which supply the motive power
are adequata for the purpose. Speaking from some experience during the
last three or four vears of the work which is being done by mv Honourable
friends on the front Treasury Benches, I would say that they are very
grossly over worked, and constituted as they are, they are unable to give
that momentum to all the forces of regeneration. 8ir, if T had snything
to do with the Society fot the Prevention of Cruelty to Animels, thien

N e It v -"e.-_:
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taking the view that we all belong to the animal kingdom, the first object
of my solicitude would be the Members of the Executive Council! I am
afraid the distribution of the portfolios is not only very antiquated, as
suggested by my friend, Mr. James, but is almost comic. I remember
a year or “two ago my Honourable friend, Sir Leslie Hudson, in a fit of
post-prandial facetiousness, saying of a very respected Member of the Gov-
ernment that his expanding portfolio covered a multitude of sins. I think
that description would apply more aptly to other portfolios than the one
which the Member referred to carries.

Let us start first with the portfolio of Industries snd Labour. Now,
for the last four years, my friend, Mr. Joshi, und 1 have been fighting for
the posscssion of the body of my friend, Sir Frunk Noyce. Sometimes he
gets away with a bit, sometimes I manage to. My Honourable friend is
being continually pulled. .

. The Honourable Sir Frank Noyce: There is still a good deal of it lef,
(Laughter.)

Mr: H. P. Mody: That is so obviously patent that I do not think that
the interruption was really necessary. (Laughter.) All that I was saying
was, with Mr, Joshi pulling him in one direction and I pulling him m
apother direction, the lot of my Honourable friend, Sir Frank Noyce, has
baen very hapless. He has often to do a bit of tight rope walking, or,
if T may put it in a more homely way, he has to strike an exact balance
between the claims of Industry and the claims of Labour. I would like o
say here that my Honourable friend has, with the utmost care and with
the most scrupulous fairness, held the balance even, as even my friend,
Mr. Joshi, must readily acknowledge. It is altogether wrong, however,
to. put in the hands of one Honourable Member a portfolio which includes
auch conflicting subjects as industries and labour. In the same way, my
Hbuourable friend, Sir Joseph Bhore, carries the burden not only of the
olamant Commerce Department, but also of the Railways. Now, enormous
developments are taking place in railways and railway policy . . . . .

The Honourahle 8ir Joseph. Bhore (Member for Commerce and Rail-
ways): And also the Ecclesiastical Department. (Laughter.)

Mr. H. P. Mody: T am very glad to hear it, but I would like to inquira
what special qualifications my friend possesses for carrying that portfolio.
I hope he is adequately discharging his duties in that connection.

Mr. ¥. E. James: May I ask the Honourable Member why that Deparé-
ment has been transferred from the Member for Agriculture?

The Honourable Sir Joseph Bhore: I would ask the Honourable Member
to ask me another.

Mr. H. P. Mody: What I was saying was that it is obviously impos-
gsible for my Honourable friend, the Commerce Member, having responsi-
bility which mowe then fills his hands, also to be in charge of one of the
wmost important Departments in India.- Then, take the portfolio of Educe-
tion, Health and Lands. ‘I do nob know what possible connection there is
between Educstion and Lands or between Health and Lands.
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An Honourable Member: You want a healthy body in & heslthy mind.

" Mr. H. P. Mody: T know of unhealthy ‘minds in a healthy body and
‘vice versa, and if 1 wus tempted, I might point to a few striking examples
in this very House. (Laughter.) What 1 was about to say was that my
Honourable friend, Dr. Ziauddin Ahmad (Laughter) . . . . I see, Sir,
that the House is connecting what I said with my Honourable friend; tha
was not what I intended. I was referring to my Honourable friend, Dr.
.Ziauddin, because he stated, and very rightly, that the portfolio of Educa-
t$ion, Health and Lands was a cumbrous one, and that a great many things
were passed on to the Member in charge, which the other: Departments
were either unwilling to handle, or which had not been definitely allotted
to them. He suggested that the Department was a sort of capacious
waste paper basket into which everything, that the other Government
Members ‘did not want, went. Anyway, all these Departments require
thorough recssting. '

Now, my Honourable friend, Mr. James, hnrs stated that for 13 years
this question has been on the tapis, and that no decision has been taken.
I doubt, Sir, if the present temperament prevails, whether Government will
tackle it within the next 18 years. It is altogether wrong to hang up every
-ort of reform, because India is going to be blessed with a new Constitu-
tion in the near future. I do not know when that Constitution will get
-going. Some of us will have grown a great deal greyer before we see it
functioning (Hear, hear), and I would like to endorse the strong plea mude
by my Honourable friend, Mr. Jumes, that, without any further delay, the
re-organization of the various portfolios ought to be taken in hand. I would
like to go even further. I envisage a time in the very near future when
you will have to go a great deal beyond the very modest recommendations
made by my Honourable friend. You will have to set up all sorts of
Ministries—a Ministry of Transport, Ministry of Labour, Ministry of Agri-
.culture, and the like, These Ministers may or may not hold seats in the
Cabinet. All this will mean expense, but that expense, I say, would be
more than justified by the results which will be achieved, because, coming
back again to my point, we depend a great deal in this country upon the
efforts of Government and it is very necessary that the machinery of
Government should be adequate to the demands made upon it. 1 hope
that this reorgsnization of portfolios which has been suggested by the
European Group will be taken in hand at once.

That brings me to snother aspect of the question, and that is the
necessity for setting up some sort of organization in the country for the
purpose of adequately looking after its economic interests. 1 can do mo
better than quote the words of Sir Arthur Salter in supporting the case for
an Economic Advisory Organization:

“The period since the war bas witnessed the development of what may prove to be
.an important adjunct to the machine of Government thronghout a large .;art of the
world in the form of Advisory Economic Coumncils and Gommittees, These vary
-considerably in functions and in form; but they present certain comwon ch;ra'cterut‘lcl
and seem to respond o a widely-felt need in the. post-war world. The Stute's action
in connection with the national economic life has almost everywherd: hecome more
extensive and more complex. Whether in the incréased range of Btate control, or
the construction of new and more - complicated . tariffs, or the institution of systems
-of prokibition or license or Btate eucouragemént for some form of mounOpolies, the
‘Government has almost everywhere accepted niore onergus snd .ivtricsgte duties. In
many cases it has been felt that for such work the parliéméntary machise ‘slone does
ot ensure sufficient comtact between offcial policy wird dndiicis) apinfgs : and'is more-
©Over both <vefwerlisd wal wibipbcindimd.” '} . TP Tur w PSP I
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Sir, these words are a justification for making a departure. from the
existing  order of things, and for the institution at a very early date of
an Economic Advisory Council. The reasons given by Sir Arthur Salter
in support of $he suggestion that this reform may be held back owing to the:
abnormal conditions no longer hold, and the time has come when the
economic organization of the country must be taken in hand. For ecsrrying
out that object, the Executive Council, as at present constituted, or even
the Economiec Sub-Committee of that Council which has recently beem
set up, are hopelessly inadequate. One of the important results which am
Advisory Body would achieve would be to strike the balance even between:
the claims, very often the conflicting elaims of agriculture and industry.
In this House, increasingly in the last few years, these conflicts have come
to the surface and have been very vocally expressed. When an expert
body commanding the confidence of the various interests concerned is set.
up, and certain policies are recommended and are given effect to by Govern-
ment, the position will be very different. So also would such & body do
away with provincial jealousies. Whenever some tariff messure has been
put up before this House, some Province or other feels aggnpved. My
friends from Bengal and Bihar seem to think that Bombay is bleeding
them white.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa
Muhammadan): They are quite right.

~ Mr, H. P. Mody: There are other Provinces which feel that they are
being treated unfairly. Sir, these provincial jealousies cannot possibly have
the same force or effect, if that comes before the House has the backing
of an expert body. ' ‘

Mr. B. Das (Orissa Division: Non-Muhammadan): You are hecoming
very oracular today.

Mr. H. P. Mody: I come now to the question of trade agreements which
my Honourable friend, Mr. James, has ruised. Sir, all over the world an
intense economic warfare is going on. Nations are sheltering themselves
behind not only immense tariff walls, but are also strangling, or seeking to
strangle, the trade of every other country but their own by subsidies, quotas
currency manipulations and the like. How is order to be evolved out of
this chaos which prevails everywhere ? One of the methods by which some
countries, notably Great Britain, have tried to help themselves is by a
system of bilateral agreements with various countries. Great Britain has
concluded very recently a trade agreement with Soviet Russia. There have
been agreements with Denmark, Holland and other countries. There have
been agreements made with this country at Ottawa. In one way or another,
Great Britain has come to realise—and after all, what Great Britain does.
i1 the industrial or economic field must still continue to play a dominant
part in the affairs of the world—Great Britain has .come to reslise that it
is only by a system of judiciously devised agreements between two coun-
tries that the trade of Great Britain can be secured. (Hear, hear.) My
Honourable friend, Mr. James, has given certain examples. Take the case
of tea. New Zealand gives preference to Ceylon, but none to India.
‘Australia gives preference to Dutch tea, but none to India tta. Japan, in
spite of enjozing the advantages of the most-favoured-nstion treatment,
shuts out Indian rice, and takes at the same time rice from Siam, because
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of some agreement subsisting between Siam and Jopan. Take also the
various products in which our neighbour Ceylon could give and receive
preferences. Then, there is the extension of the Ottawa Agreement—an
extension which will be of enormous benefit to this country. All these are
matters which require thinking out, and I swy with confidence. that my
Honourable friends on the front Treasury Benches have no time to think.
(Hear, hear.) They are very devoted servants of the people, very devoted
servants of the Crown. I know the work that they are putting in, but I
suy that it is unfair to impose so much work and responsibility upon the
shoulders of a sma&ll body of people. (Hear, hear,) Their work must be
supplemented by the labours of bodies which have the proper equipment
and the proper and adequate knowledge for the purpose.

Mr. President (The Honourable 8ir Shanmukham Chetty): The Honour-
able Member must now conclude.

Mr. H. P, Mody: Yes 8ir, there is only one thing; I have many things
to say, but I recognise the limitations of time, and I shall presently con-
clude.

My Honourable friend, 8ir George Schuster, has claimed—and very
rightly claimed—on many occasions, that in several ways India is fitted
immediately to go forward the moment the economic conditions become
more normal, and that by mesns of the credit that she enjoys througli her
balanced Budgets and through her possession of enormous material re-
sources, India might be the first to point the way to economic recoyery.
I submit that while this is eminently true in several respects, it is also
equally true that if the existing machinery of Government were to continue
till that time comes when the return to normulity takes place, India will
be severely handicapped, and she will not be able to keep in step with the
more highly developed and more highly organised countries of the West.
I would ask my Honourable friend, the Finance Member, to weigh ‘very
carefully this aspect of the question, and to do all he can to bring about a
re-orgunisation of our industries, trade and agriculture. It is a matter of
the utmost importance, and I do not think the Members of Government
can afford to mark time while such drastic transformations are taking place
of the organisation of other countries.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan Rural):
8ir, I join with my Honourable friend, Dr. Ziauddin, in offering my thanks
to the European Group, and to Mr. Jamee especially. {o bringing this ques-
tion before the House. I should like to accept the sub-divisions which
Mr. James has followed in this House. First, it is the re-distribution of
Government portfolios. I do not know how the portfolios came to be dis-
tributed as they are found at present. But I know something of the
Provinces and there might be a good deal of analogy in the way in which
portfolios are distributed.

In the Provinces and also in the Central Government, the number of

’ Executive Councillors has been increasing on account of TIndianisation,
When st first a single Indian Executive Councillor was required to be
cmployed, the Government at once increased the number of Executive
Councillors by one, so that the expectations of the Civil Serviee should not
be interfered with. In the same way, when the Reforms came in 1920
and the number of the Indian Executive Councillors was to be the same as
that of European or Bervice Executive Councillors, the numbér of Executive
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Councillors was .at once doubled. It cannot be ssid that the work had
enormously increased. In 1920, in a Province like Bombay, the work was
done by three Executive Councillors. Early in 1921, the number was at
once increased to four Executive Councillors and three Ministers. 8o many
hands were not required for the work of Government and I know from
personal experience that none of the Executive Councillors snd Ministers
worked for more than two hours a day.

i Sir Oowasfi Jehangir (Bombay City : Non-Mubhammadan Urban): Ques-
tion.

Mr. B. V. Jadhav: Perhaps my friend, Sir Cowasji Jehangir, might have
been engaged with the Back Bay Reclamation.

. Now, the Government of Bombay, in order to put their house in order,
have taken to retrenchment, and it is creditable to thém that they have
reduced the number of Executive Councillors to two and the Ministers also
to two. 8o the work that was distributed among seven persons is now
distributed among four only, and still I do not think that they' are “over-
worked. In the same way, I think that in the Government of India alse
the number of Executive Councillors has increased. The idea is going round
that when the Reforms come, the number of Ministers will have to be
increased. I do not know whether that increased number will be required,
but I am at one with Mr. James that there ought to be a re-distribution of
portfolios. The present distribution is causing confusion and I think it is
multiplying work. As a matter of fact, the present.Law Member has not
got much work, and I do not know whether the same easy job is not enjoy-
ed by others. I think for the good of the Government some more estab-
lishment ought to be provided to she Law Member so that he may be able
to take up more useful work. A good deal of amendment of law is required.
Our laws have become almost archaic and many of the branches of law are
neglected. I shall take an instance in point, for example, the instance of
the insurance law, the commercial law, the company law, and so on. They
are lagging far behind, and they are causing a loss to the people at large.

Mr. B. Das: That is not the Law Member's work; that is the work of
the Commerce Mermber.

Mr. B. V. Jadhav: And that ie the redson, I think, why the Commerce
Member is now leaving the House.

The Honourable 8ir Joseph Bhore: I am here, Sir.

Mr. B. V. Jadhav: T am sorry, Siz. It is rather difficult to know for
me where the work of the Commerce Member comes in and where the work
of the Industries Member comes in. Their: work overlaps and one is at a
great disadvantage to know which is which. The Commerce Member
ought to pay more attention to the improvement of the commercial laws.
Our company law is very deficient and our law of insurance is more.go.
The establishment provided by Government for keeping watch over the
warious Insurance Companies, Indian -and foreign, - that -afe carrying en
businese ip this country, is very mesdgre and the official ‘Actuary cannot do
much useful Work. One insbance 1 shell give.. Therp.are.Life. Insuransp
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Companies, for instance, which are spending large sums:of money oh their
organisation and office establishment and they are actually incurring losses.
Their business ought to be properly scrutinised and inefficient companies
dught to be asked to wind up tgéir business. '

. Mr. President (The Honourable Sir Shanmukham Chetty): The re-
distribution of portfolios in the Governmient of India s to he discussed in the
light of economy planning, but the Honourable Member is perhaps very
wide of the mark in his remarks.

Mr. B. V. Jadhav: I think Sir, the economic planning also includes in
it the working of the various economic branches and the industry
: of insurance is also an industry and it is economically necessary
for the advancement of the country. Therefore, it is the duty of Govern-
ment to see that that industry is not handicapped, but is properly carried
on. I need not dilate on this subject further, but I want to bring to the
notice of the Government the urgent necessity of amending this law,
because the Indian Companies are hampered to a very great extent by
Joreign competition. The laws of foreign countries including England are
doing everything for the advancement of insurance in their own countries
and Indian companies have to suffer great disadvantage there. For instance,
England requires that every insurance company that is going to open its
office in England ought to make a deposit of about £20,000 with the &verm
ment there. In India, every English company or the insurance company of
any other country is exempt from making any deposit, and, therefore, India
i8. treating foreign companies much more favourably than the foreign com-
pédnies are inclined to show to us. I claim that the laws should be @0
amended that there should be reciprocal treatment. I would nét say
anything further on this point, but T shall say that there is am.urgent
necessity of an Economic Advisory Council as has been asked by Mr. James.
This Advisory Council should be a mixed Council of officials and non-officials
86 that the non-officials will be given proper information by the official side,
and, in this way, the economic condition of the country will be under
¥eview. The non-official side ought to include successful merchants and
‘manufacturers, so that their point of view will be placed before the Govern-
ment first and the Tegislature afterwards. Tn this way, the Economic
Council will be of great use in helping agriculture and industry, and the
question of agricultursl and industrial labour will also be solved by their
assistance. In this way, the Economic Council will be of great use both to
the people and to Government. I do not want to take any further time of
the House, but 1 would urge that Government ought to do something in
order to improve trade and industry. ’

At present the sole idea of the Finance Member is how to get more
1evenue for Government and in this way tariffs are raised on articles with-
out paying any attention whecther the new duties arc making the law of
diminishing returns to work. In the same way, the old idea of putting on
‘excise is being revived and taken advantage of to a larger extent than
%efore. When the Sugar Bill comes before the House, 1 shall have {o
#Way something more about it. But now I wish to raise my voice of protest
mﬁ. ‘without considering the conveniences of the consumers, without pay-
g ahy attention Yo the burden of the consumer, the Honourable the
Finance Member is going to put on extigse duty to secure more revenue.
#ad he paid any attention to the intereste of the comnsumers, the best thing
Jor him should be to reduce the extra duty, the surcharge, sad s¥oid putting
qu.excise.. Excise in- prineiple is not a very geod duty, becawee.it is a tax
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upon production. It is not a tax upon profits. As a tax on profits, the
income-tax i8 & much better tax than excise. So, in the matter of tariff,
there ought to be a uniformity, and the question ought to be dedlt with as
4 whole as has been asked by Mr. James and not dealt with piecemtesal as
is the policy of the Government of India at present.

Rai Bahadur Lala Brij Kighore (Lucknow Division: Non-Muham-
madan Rural): Sir, it is very pecessarv that we should appeal to the
Government to carry on their administration with economy. I may suggest
that certain Departments which have been split up, but were formerly joint,
should be re-amalgamated. Sir, we know that the work was going om
quite well under the old conditions and that in prosperous days when we
had no deficit budget. Policy of administration in many of these matters
may be revised, and, in that revision of policy lies the real salvation of
this country, the real hope for fruitful economy to be carried out. Scales
of pay for future entrants in the services can be fixed. In this connec-
tion, this is to be found out as to what would be a reasonable scale of pay
1o attract men of the stamp that are required, so that they may live with
Yontentment and their pav should be fixed according to the responsibility
of their work and according to the conditions of this country, and not
o)ccordmg to the conditions of other countries.

Blr, the necessity of economic planning has been urgent in every
gountry, and more so in India. What method should be adopted for
freming an economic plan is a matter for experts, and I do not intend
to assume the role of an expert.

'I‘he formation of an Economic Advisory Council I heartily support, but
I must ask the Government to have such experts in the Council who
bave better experience of Indian administration and Indian people. They
must be men not only of high intellectual attainment, but who wil] have
a keen eye for the.well-lLeing of the people of India irrespective of all
other considerations. As regards revision of Trade Agreements, I would
with respect warn the Government against any measure that would in any
wayv interfere with the recovery of Tndian trade and reject such measures
as advised by interested individuals. T will welecome such revision of
trade agreements which will be. for the benefit of the poor people in India
.and not the commercial magnates, be he a Furopean or an Tndian. It has
been asked in this demand for consideration and consolidation of the
Tarift; although British trude has been protected as best as it could be
and even the Bombay Millowners, headed by Mr. Mody, have come to an
agreement which is hardly conducive to the welfare of the country.

Sir, a time may come under the future Constitution when there may be
enthusiasts 1 this House who may ask for far reaching reforms to raise
the economic position of the masses, reforms that may cost vast sums
of monev: but I feel confident that the common sense of our people will,
on the other side, balance any wild or impractical schemes that enthu-
siasts will put forward in the future Legislature of India.

Sir, the Teleeraph Retrenchment Committee under the C’ermanship of
Mr. (now S‘r) T. Rvan had strongly recommended "that quite a large
number of departmental telegraph offices could easily be converted into
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combined offices, as a measure of economy, without causing amy inton-
venience to the. public, but it. is difficult to comprehend why this fruitful
measure of economy is not being pushed through, especially in view of
the present.financial orisis- Such other sorts of economic methods can
be adopted by experienced persons of the Department.

Sir, with these words, I give my support to the motion of my Honour-
able friend, Mr. James.

. The Assembly then adjourned for Lunch till a Quarter Past Two of the~
Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the:
Clock, Mr. President (The Honourable Sir Shanmukham Chettv) in the-

Chair.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I also join in the chorus of congratulation to-
the European Group for their having raised a debate upon this iniportant
question, and I was particularly glad to hear the assurance given by my
Honourable friend, Mr. James, that the European community in:.Indis
identify themselves with Indian interests entirely and that thev do not
congider themselves separate and would fight our cause just as we do.
Personally, I had never any doubt upon that matter. In fact, my
complaint to the members of the European community, both inside and’
outside the House, was that they do not co-operate with us more and that
they de not co-ordinste their activities with us. To that extent I think
we would be greatly benefited, because, after all, when there is a dispute
between us and the English pecple there in England, I know perfectly
well that they will believe their own people, and that is at least one of
the reasons why I said that they should co-ordinate with us snd under-
stand our view-point and work with us. Sir, that is not a thing that I
say now, and if my friend, Mr. James, will excuse me, I think T might
tell this House that for some time past T have been telling him that,
instead of criticising the Assemblv and its business, he ought, when the-
new Constitution comes, to transfer his energies and labours to Madras:
and become a Minister there.—I do not think the Constitution prevents
the Furonean communitv from becoming Ministers.—and thus give us
the benefit of his industrv. energy, intelligence and the experience that he
has gained in this place.

Sir, that done, I am gorry I have got to fulfil the expectations of
my Honourable friend, Mr. James, that his speech was very much dis-
appointing. He said that people would probably be disappointed and I
assure him. that I for one was disappointed. And why? Because these
rend]ustmenh of Departments, the work that one Member has to do, whe-
ther it is more or less, whether the Honourable the Law Member will have
another burden on his shoulders, whether my Honoursable friend, 8ir Joseph
Bhore, understands the worlnnq of the Ecclesiastical Department in order
to transfer one Bishop or ‘ancther from one place to another,—these are
very good matters: Thev create great amusement, but what is the net
result of this general proposal? If it ir mecessary to comstitute one or
more -portfolios, please do it. - But, may-1 ask, who is going t&®pay? A sum
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bi 144 crores is what Sir Malcolm Hailey said was gomg to be the eost of
these Reforts. That does not take into consideration my Honourable
friend, Mr. James's proposal about one or two Executive Council Members
-extru. But calculate their cost sud then a certain number of unattached
people, Ministers for instance, even before the new Constitution comes into
wxistence and a whole lot of others. In the olden days, when we were in
school, we had a copy-book maxim that too many cooks spoil the broth. I
-do not want a multiplication of these people at headquarbers The Govern-
ment of India know exactly what our position is and I had expucted my
Honourable friend, Mr. James, to tell us not about the machinery that will
work, not to tell us that, but to tell us the materials which this machinery
ahou]d work, and then say whether the machinery that now exists with all its
paraphemaha is not sufficient to use these materials and work them to our
ndvantnae That, Sir, was singularly absent from his proposals, and it is
all very well to say that you should revise your trade agreement and bring
into existence economic councils and so- on. Sir, that will be no good.
On the contrary, I respectfully invite ihe attention of the House to a few
of those materials which deserve to be werked and which should be worked
whether the new Constxtntlon comes into force or whether you have got
%o do it. under the existing Constitution.

Now, Sir, in order to lay before the House a few observations upon this
ipoint, I cannot better beum my subject than by thanking Sir George
Schuster for the couragecus manner in which he broke off from the beaten
puth and gave us a wummary of his ideas regarding the economic pros-
pects. On going through that, 1 felt wo grateful to him that I thought
that if that was the only service that he rondered to ug here, that alone
would he’ compensated for all the five years’ stay here. And why? All
‘these years we have been stating a good many things about our grievances
in connection with the agricultural or eccnomic condition, and we always
bhought that whatever we said, the Government of India either did not
‘hear or heard it by one ear and allowed it to pass out by another. We
were not satisfied, because there was no indication that they understood
our view-point, that they realised what our complaints were and that
they made any serious attempts to tackle that position. Now, all that
doubt regarding the realisation of our position has been set at rest by
this spceeh of the Honourable the Finance Member. Those pages in
which be has dealt with this question of the economic prospect are very
valuable and they give us a complete picture of our economic condition,
‘and the only thing now remaining is to find out a remedy to improve those
conditions in such a manner as would benefit the people of India. The
most important proposition that he laid down was that the financial
policy of a country reflects the economic condition of its people. That
is the text of the sermon and upon that and upon that alone T did expect
my Honourable fricnd, Mr. James, to discuss this question of planned
economy. So far as India ia concerned, no economic plan would be of
any use except that the economic plan promises to a great extent the
improvement of agriculture and improves the position of the agriculturist
in the economy of the eountry. After laying down that proposition, my
Honourable friend. the Finance Member, proceeds. to give us the details
of the items which go to meke up the grievances of the agriculturist, and
f#ou do not want to do anything exoept to read those pages to realise the
ducidity and tive clebrmees with which the wirtle position has been expressed.
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. Now, Bir, I will first take the gquestion of indebtedness. Agrisultural
indebtedness has been a very ghronic thing, end everybedy in senson sad
out of season, both on the (lovernment side and on our side, has been
saying about it. But what is the result? We cannot do anything. We can
only tell them what the grievances are, and so far Government have no
done anything upon any approved plan or policy in order to relieve us from
this indebtedness. At one time we thought that they had not even unders
stood that we are indebted, hecause when the late Dadabhai Naoroji wrote
his book “Poverty and Un-British Rule in India"’, and told the Government
of India what the average income of the Indian people was, he was held up
to ridicule, and a great big Viceroy attempted to controvert the position and
entered into a discussion of the statistics, but I believe he came very near to
the margin arrived at by Dadabhuai Naoroji. My first point is that this ques-
tion of indebtedness should be tackled, not in the drustic way of repudiating
the debt, becausce that is not the genius of the Indian nation—no Hindu oe
Muhammadan will ever think of repudiating a debt justly due by him—and
that reminds me of a little incident when I was in pructice: » Muhammadan
had lent a few rupees to & man and he filed a suit in Court; the defendant
was put up by the vakil to deny the claim. The Muhammadan was aghast;
he ssid ‘‘Do you deny the claim? All right; I will take it back
from you there when your face will become blackened in the pre-
senoc of God Almighty on the day of judgment'’. 8o, unless you pay
the money, no debt is wiped out. What is the proposal that the Govern-
ment are going to make? That is the first question that I would put
upon this motion regarding planned economy and I would dispose of ié
in this manner. Fortunately in redemption of the promise that the Hon-
ourable the Finance Member made at the time we were discussing the
Reserve Bank Bill, be is calling a Committee to inquire into this question.
I have got to make two proposals regarding it. In the first instance,
there used to be a gentleman of the name of Sir Daniel Hamilton at
Calcutta who had given elaborate proposals to wipe out the debt of the
Indian agriculturist, and, although T have not seen a complete picture of it
in detail, I know something about it, and I hope that if only as a matter
of eourtesy his proposal will be examined by this Committee. But, I
am coming to a more important thing

My Honourable friend, the, Finance Member, said that money was
cheap. This is the time when, if possible, you can devise some ttep by
which the indebtedness of the ryot can be wiped out. But, as he always
says, and I agree, it is a matter for the British Government, and when
those gentlemen of the Local Government come, I am afraid they will be
in the same state of mind that T described the other day the Finance
Member of the Government of Madras is: he says ‘‘What shall T do if
all mv money goes out?’’ Now, that is a standpoint about which I
strongly protest. The country is not going to cease to exist tomorrow
and the income that comes in todny will again come in tomorrow: you
are not required to hoard. Take the money you have and boldly enter
upon & palioy of giving relief to the persons whom you bave been admitting,
year in and year out, to need relief I do not know how that should be
done. 8ir George Svhuster has got cheap money, and these gentlemen
want money in order to wipe out the debt. I quite admit that the question
of indebtedness is- not so easy as that—take a book and dash a line across
the amount of indebtedness—I lmow ib is mot so easy as all that. T
bristlus with difficulties, and I would enly request that, instead of blaming
the poor unfortunate ryot that his indebtedness and his sind are due to-
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the fact of his being improvident—it is rather s cruel thing—he has not
got anytking to eat: their own people say that 40 millions of these people
from year's beginning to year's end pass the days without knowing what
it is to have a full meal a day; and when, in spite of that, he is pressed
for Government demands and he goes and borrows the money, which he
is never able to repay, he is told ‘“What can we do? It is all due to your
improvidence’’. T thought that improvidence was the characteristic of a
man who has got something to spend, and, instead of spending it on the
right thing, he does so in the wrong way; and the next man, who comes
in for n good deal of abuse, is the village money-lender. I am glad that
the Honourable the Finance Member gave a fitting tribute to the ancient
mcney-lending system which he rightly recognised as elastic, and for the
future he said he was going to base his credit policy upon centuries of
experience rather than go about sketching new lines

Mr. B. Das: Did he say that?

Raja Bahadur @G. Krishnamachariar: Yes: I want vou to read it again.

The next point I would refer to is the raising of the prices of the
-agricultural produce. I know the Honourable the Finance Member’s views;
‘He is against the devaluation of the rupee and he has quoted with great
aptness the observation of the ministry of the United States of America
a8 to the probable result of the devaluation of the rupee. I know that
gentleman has written very stronglv, but the greatest refutation of his
argurnent is that his own people, within a few months of his writing it,
have devaluated the doHlar. I am afrsid that when we talk of devaluation
and when the Finance Member repudiates that policy, we are talking from
two different standpoints. What we say is we are not concerned with the
permanent everlasting effect of this devaluation, but at present we are in
‘great stress; every country, I suppose, knows its business—they are not
all fools-—just as much as we pretend we know ours; and when we find
that every country in the world has devaluated their own currency for the
‘present and as a temporarv measure we might follow their lead, and when
conditions readjust themselves, we can go back to our original position.
Why do T say that? Only this morning a cable from the United States
paid that half of the treasury balances in the United States of 44,84
million dollars, half of that is due to the profit made by the devaluation
of the dollar. What T want is this: make this profit: relieve us of
our immediate trouble; -and when you find that this will not satisfy your
needs, go back to your original position. Consequently, that is a matter
{that has got to be considered by those responsible in revising this economic
planning . . . .

Mr. B. Das: They would not be allowed by the British Government
%o do it.

Raja Bahadur G. Krishnamachariar: We shall see that at that time.
In that admirable speech, to which I referred in the beginning, there is
only one paragraph which has unfortunately disappointed me ' and that is
when he says: ' ’

““As to the first, that is to say, to deal with the increpse in the real burden of the
fixed money payments of the agriculturists ‘dne to the fall in prices amd the accumula-

tion of debt which has resulted therefrom, there have been many alleviating factors
which have resulted: in; the avoidence so far of amy really urgent crisis. Varions
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provincial governments have made substantial”—(I want youn to mnote that word
‘substantial’)}—'‘remissions in land wevenue and water rates. Landlords have not
pressed - for their full rents'’—(that has nothing to do with the Government)—*India’s
money-lending system has proved elastic and generally speaking the demand for reduc:
tions has not been pressed’—(that has not got anything to do with the Government)—
*‘As a result the ‘great mass of agriculturists have had enough to eat and a sufficient
margin in cash not only to pay taxes at the reduced level but also to maintain at
a fairly reasonable level their purchases of necemsities.'

Now, Sir, in that one paragraph there are more inaccuracies thun
there are lines. I am sorry that whoever briefed the Finance Member
to make these statements has let him down . . .

An Honourable Member: He wrote them himself.

Raja Bahadur G. Krishnamachariar: He cannot write such statements
himself, because he cannot claim personal knowledge of all that the Pro-
vineinl Governments have been doing; somebody must have told him that,
and of course he has no reason to dishelieve it, and, therefore, he has
made those statements. Now, I am entering a caveat agsinst it. I am
speaking specially with reference to the Madras Government that there
has been sufficient . . . .

M. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member may conclude now in a couple of minutes.

Raja Bahadur @. Krishnamachariar: All right, Sir, I will finish this
portion, with your permission, and for the rest, I will put one omnibus
sentence. Sir, although the Legislative Counril of Madras unanimously
asked for a reduction of 25 per cent., and although the Finance Member
of the Madras Government, as President of the Finance , Com-
mittee, agreed that a rcduetion of 18§ per cent. was perfectly reason-
able, and was cslled for bv the cxigencies of the moment, yet,r as &
Member of the Government. he sdid only a reduction of 124 per cent.
could be made. That er hypothesi reems to be a mockery. Crops, due
to the cyclone, have failed, of course we have not had an earthquake,
but we had floods and all those things, with the result that there have
not been abundant crops, but, what crop there is, there is no market
for it. There has been little production and less demand for the reduc-
tion, and I am supposed to have cash, because T pay the Government
demand. 1 sav—go and ask the money-lender—iny money-lender who
made it possible for me to pay the Government revenue,—but that
is no answer at all to say, if you cannot pay the Government revenue,
abandon your land. 8ir, the officials were asked to reduce their pay by
ten per cent. Did they leave their jobs? Why did they not do it? They
resented it. Therefore, I would request that these may not be taken as
criterin or even as correct. but the Governthent should proeceed to consider
not only that particular thing, but the other two things as well, namely,
how to raise the internal and external prices.

Lastly, Sir, T would only allude to one thing, because, without a refer-
ence to this aspect of the question, the whole thing will be incomplete.
They are thinking of raising the standard of living. Bv all means do give
us two meals a day. give us suffieient- clothing, bv which-we could cover
our hodies as against the sun and the rains, but for Heaven’s sake, don't
put into our minds the ideas of so-called necessities and buving those
small foreign or locs] made -things which are absolutely unmecessary. If
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once those things are shown to us as & necessity, they will prove an
absolute misery to us, because our wants will increase and we ghall never
be eble to satisfy those wants, because, if luxuries cannot be satisfied,
there will be more misery and more discontent, and there is always abuse
of the Government which I want them to escape from.

The Honourable Sir Joseph Bhore: Sir, the able and effective speech
of my Honourable friend, .Mr, James, and the speechs of those who follow-
ed him have covered a very wide range of subjects. such as the distribu-
tion of portfolios, Tariff Boards, Commercial Treaties, the re-diatribution
of wealth, International Labour Conventions, Commercial and Insurance
legislation

An Honourable Member: Agriculture.

The Honourable 8ir Joseph Bhore: I beg your pardon, agriculture also.

An Honourable Member: That is not in the mind of my Hanourable
friend.

The Honourable Sir Joseph Bhore: It is obvious that it would be im.
possible for Government to give at short notice considered opinions of all
these matters—matters of great complexity and great importance. But I
take it that what my friend really intended to do was that he intended
to bring to the notice of Government the view of his Party and of the
House ‘that these are all matters of first-class importance, and that the
attention of Government should be directed to them at the earliest possi-
ble opportunity. I can assure him, Bir, that, so far as those matters.
eoncern myself and my Department in one way or another, they hawe
besn constantly before us for many months past.

Now, Sir, I do not propose to do more,—because my Honourable
colleague, the Finance Member, will reply to the debste in general,—I
do not propose to do more than reply to two or three of the main
points which have been raised. ! will take first, Sir, the question of
commercial treaties.

I think it may possibly interest the House to know that our treaties.
fall generally into three classes. There is first the class of treaty in
which India is directly a party; secondly, there is the class of treaty
concluded by His Majesty's Government which has been applied to-
India; and, thirdly, there is the claes of treaty concluded by His Majesty’s
Government which has not been applied to India, but in respeet to which
the most-favoured-nation treatment can be extended to India on a basis.
of reciprocity. It might perhaps be of some interest to Honourable
Members if I indicate one or two of the most important countries coming
under these various categories. Under the first class, we have countries
such as France, Greece and Turkev. Under the second class, we have
something like 22 countries, and I need only mention a few, for instance,
China, Egypt, Italv, the Netherlands. Norway, Sweden, United States:
of America snd Persia. In the third class, we have countries like Austria,
_Czecho-Slovakia, Finland, Hungary, Portugal,. Spain, and’ so on. Now,
.8ir, it is perfectly true that some .of thege treaties are very old in point
of time, but'Y would suggest that that by itself is not a sufficient cause-
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.or the revision of thoge treaties. In the firgt place, Sir, it will be realised
that it would be au almost impossible task to embark at onee upon any
general revision of treaties with all the countries of the world or even
with some of the most important of them. Purely as u practical proposi-
tion, that, 8ir, would raise tremendous difficulties. I think, Bir, a reason-
able line of approach is, not to inquire whether a treaty is old in point
of time, but to inquire whether in actual practice the present conditions
of trade and commerce necessitate some revision of that treaty. That,
Sir, is the general line of approach which we have adopted in respect of
these treaties o ‘

Mr. H. P. Mody: What about the Trade Convention with the United
States whereby the most-favoured-nation-treatment is accorded to the
United States, but not to this country—a Trade Convention entered into
in 1815, with a four years' notice clause, which has never been made
applicable?

The Honourable Sir Joseph Bhore: So far as the most-favoured-
nation clause und the United States of America are concerned, I am not
by anv meuns clear that we cannot, as things stand at-present, discrimi-
nate against the United States of America. However, I will not go into
the very thorny question of the interpretation of treaties, but, as I say,
an outstanding example of our procedure is the case of Japan where,
owing to special circumstances which certainly could not have been fore-
seen ut the time that treaty was entered into, and which made it
essential for us to repudiate the treaty, we did so and entered into negoti-
ations for the substitution of a new treaty more in accordance with condi-
tions that prevail today. I have no doubt that the treaty with Japan
will not be the only treaty which conditions now or in the near future
will make it necessary for us to revise. In fact, I am not disclosing any
secret when I say that one or two treaties are at the present moment
under our active examination. But, 8ir, hurried revisions for the sake
of revising and bringing up to date old treaties T would deprecate. Con-
ditions today in the economic world are extremelv uncertain, and it would
appear to be the wiser course to adhere to our existing engagements,
unless, of course, circumstances made it essential as they did in the case:
of Japan for us to undertake an immediate revision—I say that it would
be wiser for us to keep to those old engagements until we can see our
wayv much more clearlv. There has, of course, been a reorientation of our
policv in regard to trade agreements. Until comparatively recent times,
our ideas generally were to keep these trade agreements as simple as wo
possibly rould. We attempted to do very little more than secure to
Indian’ goods most-favoured-nation treatment. But, Sir, today trade re-
lations have grown very complex, and it seems almost certain thas in the
future the simple engagements of the past will bave to give place to much
miore complicated and mueh more eomyilex arrangements. Might I suggest
to my Honourable friend, Mr. James, that he would have made a much
more useful contribution to my Department if he had indicated what
treaties he thought necessitated immediate revision, and on what grounds?
For instance, he has referred to the case of the United States of America.
T would have liked him to have said why in hié opinion that particular
trepty, apart from the fact that it is a very old and archaje t:eag.y,—-;}ghy
that particular treaiz should be revised, whether there fs anythipg in it
which at the present moment has adversely affected our trade relations
with the United States of Ameriea. °

]
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Mr. H. P. Mody: Yes, it has. From a favourable balance of Rs. 17
crores in 19138-14 there was an unfavourable balance of a crore of rupees
last year as against India. '

The Honourable Sir Joseph Bhore: Well, Sir, it is obvious that that
may be due to many other reasons, not necessarily to the treaty iteelf.
It is in this way, I say, that the business and commercial community can
very considerably help the Government and also this House—by making
definite suggestions, and we ourselves would very gladly welcome any
suggestions on those lines.

Now, Sir, my Honourable friend, Mr. James, raised the question of
railway rates and fares. I do not know whether he was here during the
discusgion on the Railway Budget, but I took the opportunity then to
make it quite clear that we were fully seized of the importance of re-
considering entirely the question of the classification of goods and that
we had actually taken the preliminarv steps necessary for a full consider-
ation of that verv important and complicated matter.

Mr. ¥, B, James: By whom is that consideration to be given?

The Honourable Sir Joseph Bhore: The consideration will ultimately
be bv the Government of India after the preliminary work is done, and
I pointed out that, in order to make the examination effective, it would
be essential to collect very detailed and very comprehensive data. The
collection of that data, I pointed out, had already been undertaken by the
Railway Conference, and I suggested that at some stage or other it might
be advisable for us to associate in the examination of this question non-
official representatives of commerce, trade and possibly of this House.

Then. my Honourable friend asked me what we were doing in respect
of further agreements with other parts of the Empire. Here, again, I
can assure him that the Government of India have not gone to sleep. At
the present moment we are in- communication with two of the dominions,
and T think T shall soon be in a position to say that we shall very
shortly begin negotiations with the Irish Free State and with Canada.

My Honourable friend referred lastly, so far as the subjects with which
I am concerned, to the Tariff Board, and T think he suggested an organi-
fation similar to that which exists in the United Kingdom. He referred,
I think, to the Import Duties Advisory Committee in the United Kingdom.
I would like to draw the attention of the House to the difference that
oxists between the two cases. So far as my information goes, the func-
tions of the Advisory Committee in the United Kingdom are to make
recommendations to the Treasury as to what goods should be exempted
from the duties imposed by the Act and as to what goods should be
subject to additional duties on the ground that they are articles of luxury
or articles of a kind which are being produced or are likely within a
reasonnble time to be produced in the United Kingdom in quantities which
are substantial in relation to the United Kingdom consumption. Well,
Sir, this Advisory Committee, on its own initiative, takes up the examina-
tion of these questions, and when it has made a recommenda-
tion, that recommendation is considered by the Treasurv. The Treasury,
withoat reference to Parliament, considers the recommendations of the
Committee and tekes such action as it considers necessary.

Mr. ¥. E. James: Might I interrupt the Honourable Member? We
had ‘made it quite clear in our recommendations with. regard to the Tariff
Bonrd that we do not suggest that it should follow exactly the model
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of the Tariff Advisory Committee in England. That Committee, as the
Honourable Member knows very well, has tremendously autocratic powers
which, we do not consider for a moment, should be handed over to the
Tariff Board of this country. We only suggest that the duties which are
laid upon the Tarif Committee at home in reference to the position of
goods liable to tariff used by industries and the effect of protection upon
eertain industries through information collected compulsorily—we only
suggest that .those two functions should be given to the Tariff Board
here. I think I ought to make that quite clear to the House.

The Honourable Sir Joseph Bhore: I um glad my Honourable friend
has made his position clear, because I was going to emphasise the difficulty
of bringing into practice such an arrangement here. 1 am quite sure that
this Assembly would never consent to such s course here. The last word
in regard to the Tariff Board has not been said, and what its composition,
it constitution and its functions should be are matters in respect of
which we keep an open mind. I can assure my Honourable friend that we
entirely agree with him that a Tariff Board should contain members with
recent commercial and business experience, but I must tell him that ib
has been a matter of the utmost difficulty for us to get even one suitable
individual of sufficient status and standing in the commercial world to
become a member of the Tariff Board.  However, Sir, here again, this,
is a matter in which suggestions from all quarters of the House will be
welcomed by the Government of India, and we shall most certainly
consider them. I would, however, like to say this, that the Tariff Board
has up to the present served a most useful purpose. It has done most
valuahle work. I am quite sure that my Honourable friend did not
intend to cast any slur upon the Tariff Board and its work, but I would
like to say that I consider that whatever may be the objections to its con-
stitution us it exists at present, it has till now played a valuable puart
in the Industrial economy of the country. I think that that covers most
of the points that T am in a position to refer to. The other points which
my Honourable f{riend has raised will be replied to by my Honourable
colleague when he winds up the debate,

8ir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Mr.
President, the questions that have heen raised by my Honourable friend,
Mr, James, are undoubtedly very interesting, but having listened to the
greater portion of his speech, I am not quite satisfied how far the questions
that have been raised are of practical importance at the present moment.
It struck many of us on tbis side of the House that at any rate some
of the &suggestions were of & more or less theoretical character
and very remote from approaching any reality. Take, for instance,
the question of the additional portfolios in the Government of
India. 1 take it that my Honourable friend is aware of the Government of
India Act and that the Members of the Executive Council are limted by
that Act, and, further, it is & matter of the greatest importance to consider:
from many points of view, whether there is really any need for the
addition of a portfolio in the Government of India.

Mr. ¥. E. James; May I say, Sir, that I made no recommendation
that there should be any increase at present in the portfolios, I merely
hinted that, possibly, later on, if certsin things happen, there might be.
s need for an additional Member as & result of redistribution. We did

not have any addition in our view. R
c2
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Sir Abdur Rahim: I am very glad that my Honourable friend disclaims
any present intention to suggest that there should be more Members of
the Executive Couneil.

Mz. President (The Honoursble Sir Shanmukham Chetty): There i
po limit for the strength of the Cabinet under the Government of Indig
Act

Sir Abdur Rahim: At any rate that was one of the matters which made
one think that perhaps some of the questions raised by my
Honourable friend were not in the realm of realities, because
the House, I am sure, would have to consider very carcfully any wdditional
expenditure that might be preposed in the Government of India. As a
matter of fact, the Government of India themselves have been busily
enguged, out of sheer necessity, in retrenching their expenditure.  As regards
the redistribution of portfolios, that is a matter of internal arrangement
with which it is very difficult for us to deal from this side of the House.
From what we can judge of the work that is done by the Honourable
Merabers of the Treasury Bench here in this House, one may form some
gsort of general impression that some of the Honourable Members are harder
worked perhaps than the others, but that is not a sufficient indication of
how the work is distributed among the Honourable Members of the
Executive Council. That is a matter, as I have said, for internal distri-
bution of the Government’s work.

As regards the relation of one particular subject to another, no doubt
many of us in this part of the House have been puzzled by the fact,
as was pointed out by my Honourable friend, Dr. Ziauddin Abmad, why
for instance the Commerce Member should have been the spokesman of
the Government on the question of tariffs and protective duties. The
development of industries, I understand, is under the charge of my Hon-
ourable friend, Sir Frank Novce, but there also I do not wish to pry into
the secrets of Government, if there is any secret. There may be some
policy behind it of which I am not aware.

ow, a8 regards the next item, the Tariff Board and its personnel,
I think the Honourable Member in charge of the Commerce Department
has made it quite clear that, so far as the present Tariff Board is con-
cerned, the public has no particular cause for complaint. I do not know
how fur commercial experience and industrial experience are properly
represented on the Board at present or not, but I should like to maka
one suggestion, as the matter is apparently under the consideration of
Government, that it would not be fair to the general public of India so
to compore the Tarif Board ss to make it the spokesman of particular
interests. That, I take it, must be guarded against. Government ought
to see to it that there are on that body some men who can take a
dotached view of the position and safeguard not merely the interests of
perticular industries, but also the interests of the general public. I take
it that this is a consideration which might commend itself to the Govern-
ment. I do not wish to say anything more on that, because some of
the recommendations of the Tarifft Board will come under our consideration
very soon.

_Then, there is the very interesting suggestion made bv Mr. James
regarding the composition and conmstitution of an Economic Advisor
Conncil. T 9%«3 with my friend, the Rajs Bahadur, that the IIouuuo\%mt:i{a

the Pinance "f‘ﬁ zoun:tr?m E‘&t
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e Finance Wember gave us a very interesting sccound,
of view al any rate, of the économic proap?&s of the
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has conveyed to our minds certain suggestions which are undoubtedly
worthy of consideration by the Government #s & body. There is ons thing
to be considered in this connection which I believe was alluded to b,
my friend, the Rajo Bahadur, and that is this. Are we reully engaget
mherely in devising somie machinery, without finding out, to pub it ﬂ hin
owh words, Whether there is any material upon which that machinery is
going to work. When we talked on this side of the House of ecohomit
plaming, we had in our view, though in a very general and vague manner,
that the Governmént of India would consider whether the time has not
gome, having regard to the economic condition of the peéople genersily,
for them to devise means of developing the resources of the country
as & whole, by means of definite schemes, say for instance, of imgation
or electrification and generally supplying more power to the country and
schemes of that character. 'lyhat At any rote was in my mind when last
year, and, I think, also the year before, I spoke on this question during
the Budget discussion. T do not deny that an Economic Advisory Counéil
might be in a position to make useful suggestions, and, if it is properly
constituted, suggestions from that body might be of great value to the
country. But I do not think the Government of India can here overlook
the fact that, so far as the economic development of the country is con-
cernad, apart from any question of commerce and trade to which T shall
come presently, so far as developing the industrial resources of this country
is concerned, industry is a provincial subject; and if you are going to
have, as we all confidently hope we shall, provincial autonomy in the
real sense of the word, then in that casc it will be within the jurisdiction
of the Provinces and not of the Government of India to develop the
economic resources and the industrial capacity of particular localities. I
for oue find it rather difficult at present to realise what the Government
of India, sitting here as a Central Government or as a Federal Govern-
ment in the future, can do to develop the economic possibilities of the
Provinces. They could certainly, through protective tariffs, for instance,
do something indircetly or perhaps even directly to help the growth of
nascent industries. But so far as other mnatters are concerned, I do not
see that they are really within the province of the Government of India.

I now come to the question of trade ugreements, which 1 suppose was
most in the mind of iy Honourable friend, Mr. James, though he put it
last. 1¢ is very generally the postscript that is the most important part
ot certain letters. (Laughter.) Now, as regards the trade agreements,
I think the Honourable the Commerce Member made it very clear that
these are questions of great complexity. Take bilateral agreements. One
might, perhaps, think that nothing would be more easy than to enter into
bilateral agreements between India and any other country. But obviously
such an agreement is bound to have its reactions on the trade relations
with other countries as well, and the Government of India have certainly
to take note of that fact and consider how far it would bencficially or
injuriously affect the interests of India—its commerce, trade or its
industrial development. Therefore, to say simply that this policy of
bilateral agreement ought to be pursued without any further consideration,
is simply talking, if I may say so with respect and without any offence,
in the air. Sir, we shall have an opportunity very shortly to consider
two very imporiant trade agreements and it would not be advisable to
anticipate the considerations likely to influence the House in these very
imyportant matters. But all that I wish here to suggest to the House
and to warn the House is that the question of trade agreenfbnts must not
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be treated lightly, as if & mere agreement arrived at between two couniries
(Mr. B. Das: *‘Or between two private parties’’) would solve our difficulties.
I do not wish to enter upon the merits in any way of any of those agreements
-which will come under the consideration of this House very soon. I am
perfectly sure, my friend, Mr. Mody, will prove to the House that it is
beneficial and useful to the country (Hear, hear)—at any rate to his own
satisfaction. (Laughter.) Then, I think what has been said by my
Honourable friend, 8ir Joseph Bhore, as regards revising old treaties -is
perfectly sound, if I may say so, for we have got to see whether treaties
which have been entered into in the last century are actually beneficial
to us or harmful to our trade and industries. Because they are old, it
does not necessarily follow, as has been pointed out so clearly and so
forcibly, that they are to be ocondemned at once. Sir, on the whole, it
really seems to me that the presemt discussion is more or less in the
theoretical sphere and does not lead us very far towards coming to any
conclusion on any definite matter. (Loud Applause.)

Mr. K. P, Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, I must congratulate my Honourable friend, Mr. James,
on the very sensible speech. that he delivered this morning. 1 was
particularly impressed with its extremely non-controversial - character.
Sir, I am thankful to him for raising this subject and giving the House
an opportunity to discuss it.

Sir, ‘‘planned economy’’ is a very wide field, covering as it does all
the human activities, such ng agriculture, industry, trade. transport and
other things. The present policy of the Govermment of India seems to
me to be, I will not say, one of lethargy, but I would say one which has
been consistently spasmodic, or to use another word, haphazard. When-
ever the millowners of Bombay said that they wanted protection, or the
coal industry said that it wanted protection, or, for that matter, if the
iron and steel industry raised & hue and cry that foreign metals were
being dumped into this country to the ruin of their trade, forthwith the
matter is referred to the Tariff Board or to a Select Committee and then
some action is taken. Sir, I should think that that is not in keeping with
the notions of a civilized Government. The old idea of preserving law
and order is not all that a Government has to do. It is the duty of the
Government to safeguard and ameliorate the economic welfare of the
people under it, and, in that direction, T am afraid the Government of
India have not till now been discharging their duty properly.

Bir, my Honourable friend, Mr. James suggested the formation of an
Economic Council. T perfectly agree with him that it is highly neces-
sary for the planned development of the resources of the countrv in all
directions. I do not mean to say that we must have s huge and costly
body to deal with these things. A small body of economic experts is
sufficient. They may also be authorised to co-opt businessmen and
statesmen whenever they choose or particular subjects are referred to
them. Tt must be the source from which Government will get all ideas
and inspirations for the discharge of their duty in this direction. I am
told, all countries have got such Economic Councils to advise the
Government. If such a Council is constituted in this country, I believe,
we may as well dispense with the present Tariff Board, and the ques-
tions that are now being referred to the Tariff Board. for their enquiry
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-may be referred to this Council and it might, with the assistance of co-
opted members, better  discharge its  functions. At any rate, a
membership of the Tariff Board ought not to be made a sort of stepping-
stone for the Directorship -of industrial concerns. I have heard it said
that one of the members of the Tariff Board accepted the post of an
adviser to & combine of match manufacturers and subsequently he
became the Director of an iron and steel manufacturing concern. They
should be well-paid and only men of strong character should be chosen.
I am one of those who think that there is no need to import outsiders
for such a Committee. We have now the example of two gentlemen
from outside who are touring throughout the length and breadth of the
country to collect statistics., Are there not competent men in our own
country to do that work? If the Government suy thut there are not such
competent men. available in this country then it docs not speak well of the
Universities and the services themselves. I firmly believe that there
are already any number of competent men in our own country and their
services alone should be availed of. Another objection to bringing
outsiders is that their outlook may not be in keeping with the national
aspirations and the view-point of the requirements of this country. I
hope therc is no harm in saying that. I should certainly agree with
my friend, Mr. James, in saying that a tariff re-organisation is absolutely
necessary, particularly the incidence of taxation. What the Government
should consider and realise is that the consumers in this country are
mostly agriculturists and their purchasing power has greatly diminished
of late. Another class of people who form a very large part of the
population is the small artizans such as the handloom weavers and other
people. The Tariff Board in its report says that the handloom weavers
who number asbout 10 millions earn only a bare pittance of two annas a
day. With the kind of indirect taxation that is now going on in this
country on all necossaries of life, you can more or less visualise their
plight. Two .annas will not go & long way to eke out a living, and if
something is taken out of it, what will they do? We have to revise the
tariff in the light of that observation, aund if that is doue, I am more
than satisfied. As I said, Sir, India is predominantly an agricultural
country and the world condition today is such that we will not be in a
position in the immediate future to export our agricultural products to
any appreciable extent outside this country.  All countries are vying
with one another in producing their own wants and India must be con-
tented by being able to consume herself what she produces. 8ir, the
remedy lies in two ways. You might try to restrict or regulate the
production of agricultural commodities on & planned basis. You might
restrict the cultivation by taking into consideration the quantity that is
required for the consumption in this country and also the quantity that
you will be able to send outside. There is no meaning in encourag:ng
cultivation on a huge scale without knowing how to dispose of it. That
in what I mean by regulating cultivation on a planned basis. Another
remedy is to increase the purchasing power of the people and help them
to purchase the produces themselves and promote internal consumption.
If the country becomes more industrialisad and thereby helps distribution
of wealth among the masses, it will be another way by which we will be
able to remedy the situation. We must also exert to increase the out-
put of manufactured goods and make the country self-sufficient in regard
to her manufactured wants. Whatever raw produce we may produce in
‘this:eduntry should be converted into finished producte. Indig is already
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supplying most of the cotton that is required for the Indian mills, and
attempts are made to increase the cultivation of the long-staple cotton.
‘THe cotton that is now purchased from Tanganice and Egypt and other
foreign countries could easily he produced here. It is qubting only one
instance out of many,

In regard to industries, Government may adopt three policies. The
‘Government may own all the key inhdustries in this country. I have not
used the words '‘nationalise all ihddstries’’. The policy has been alréady
accepted by the Governmment by taking in their own hands the hydro-
electric scheme and other plants generating power. The railways aie
also State propertv in this country. Coal mines and all mineral mines
may be made Government property. The other way by which the
Government can help the industries would be to control certain other
ihdustries. They have already done so in the case of salt. There are
many other things with which the welfare and progperity of the country
is bound up. Then, thirdly, they might regulate certnin other less
important industries.

My Honourable friend, Mr. James, referred to the question of the
railway freight. Sir, I was very glad to hear the  Honourable the
Comuerce Member say that the attention of the Government has already
been directed to this subject and the Government have under considera-
tion the revision of the railway freights. But I must repeat again and
again on the floor of the House that the railway rates arc not tixed on a
rational basis. There are several nascent industries in this country which
cannot compete with foreigners simply because the railway rates from
the place of manafacture to the centres of.consumption arc very heavy.
You have got a soap factory in Malabar run by the Mudras (Government.
Outside Malabar nobody has heard about thosc soaps much less to speak of
distant places like Delhi, Calcutta and Bombay. The railway freight
from Malabar to Calcutta or Bombay is much more than the freight
from London to those places. Under such circumstances, how can the
industries of this country be fostered? It is not only the duty of the
railways to earn dividend, but they must comc to the rescue of nascent
industries and serve a wider national purpose. If that orientation
can be brought about, one of the difficulties for the solution of this
problem will have been surmounted. The question of freight for rice
from Tanjore to Malabar was referred to the other day in the House. It
was said that the railway freight for rice from Tanjore to Malabar is six
annas while the steamer freight from Rangoon to Calicut, which is five
times the distance, is less than five annas. There is also the case of
glass industrv. There are some glass factories in Northern India which
would have developed but for the heavy railway freight.

The other question raised was the controversy between rail and motor.
1 feel equally with others that the railways are the most valuable national
assets of this country, but T have no hesitation in saying that the unhealthy
competition that is now going on is purely due to their own policy. I will
cite the case of Palghat-Pollachi extension. A road existed for nearly
a century and when the railway authorities found that there was heavy
traffic a8 judged from the income on tolls to the extent of Rs. 80,000, they
in an aggressive rspirit wanted to open the line and ‘capture the traffic.
It the railways are baulked in their astempts to capture other peoples’
business ané aome to grief on account of their policy, who is to blamé?
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Why should we sympathise with the railways? It is eagy to say that we
have invested about a thousand crores on the rajlways. 1t is perfectly true.
I agree we must protect their interest. But if the railways are primarily
responsible for bringing about unhealthy competition, they ought to suffer
for it. The road service cannot be replaced by railways and we must be
fair to both.

Before 1 conclude, 1 have yet to refer to another aspect of the question.
Mr. James referred to the treaties. The Jovernment of India have entered
into treaties with foreign nations. The Honoursble the Commerce Member
said that the revision of these treaties are being considered. But I missed
one point in the speech of the Commerce Member and that was with
reference to the agreement with the Indian States. The Indian Btates are,
as it were, dovetailed with the British territory, and if you want to pass
one hundred miles in certain parts of the country, you have to cross, two
or three times through Indian States. How can you have a uniform
customs duty under such condition, and I, therefore, submit that the Indisn
States should be brought in line in such matters with British India and
ensure o uniform policv in such matters. In the Select Committee on the
Factory Bill. my Honournble friend, Mr. Mody, said he would have no
rbjection 0 accept shorter hours of labour if the Indian States also came
into line with these laws. The backwardness of the Indian States is a
great handicap not only for the social and material amelioration of this
country, but also in all respects, and unless the Government take a bold
step and prevail upon the Indian States to come into line with British Indin,
I may say, though it may not be quite relevant, that the success of the
proposed Indinn Federation cannot be ensured. Sir, T support the motion.

Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I must perform a neighbour’s duty in spite of the
ruspicions of my Honourable friend, Mr. Gaya Prasad Singh, who is pro-
bably an office beurer of the Democratic Party, but spoke only for himself.
#ir, my Honourable friend, Mr. James, has very carefully followed the lead
given by the Honourable the Finance Member in his Budget speech, that
part of his speech which comes after the Budget, but is as relevant to it
as the motion of the Raja Bahadur on the hurryving of Reforms. Just as
the Reforms are hound up with the Constitution, just as the Federal finance
cut-motion visualised the future, even so Mr. James, bv his planned
ecomomy, though it ignored planned money, was visualising the futura. B8ir,
T was poring over the pages of Hansard to discover n relevant passage for
this o.casion which I had come across and that was the suggestion, a very
amusing and interesting sucgestion of an important Member of the House
of Commor.~ that, because of the numerous accidents on the roads, tha {ime
had come {v place tthe transport under the jurisdiction of tha Home
Member! The Communication Minister must be a part of the Home
Member himself, and the Home Member himself must be performing two
functions, namely, that of the Home Member and that of the Minister for
Communication. That was the suggestion made in the House of Commons,
and when Mr. James made the suggestion that the should divorce the
Commerce Member from the Railway Department he was making a rather
interesting suggestion worthy of the future for consideration, but unworthy
verv much ot the present when wé are concerned not with multiplying »r
dividing portfolios, but practising economy. In the first place, it is better
to stand by ‘‘the devil’’ we know instead of jumping into ‘‘the deep sea’’
that wa do rot know. What for dd you separate the Railwa$ portfolio from
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the Commerce portfolio? I do not exactly know what is the object of the
Honourable Member who spoke for the Furopean Group. Does he want
really to create a sort of internecine squabble in the Viceregal Cabinet
between the Commerce Department and the Railway Department? Did he
think that the Commerce Department was so overworked that the Railway
Department should- be separated from it?

Lieut.-Colone] Sir Henry Gidney (Nominated Non-Official): Of course
it is.
Mr. C. S. Ranga Iyer: My Honourable friend says ‘‘of course it is”,
which sums up the argument he would have developed had he spoken on
this occasion. I know there is a section on this side of the House, thy
friends and neighbours who want to separate the Railways from the Com-
merce Department and I know that Sir Henry Gidney, the custodian ot
the Anglo-Indian conscience and the Anglo-Indian interests, would much
rather have this divorce celebrated so that he might have greater occasion
to put forward his demand in a more comprehensive and attractive way.

i
Lieut.-Colone! Sir Henry ¢dney: May I offer you that portfolio?

Mr. 0. S. Ranga Iyer: If he does not offer me that portfolio, he would
like to have it himself. (Laughter.) I know Sir Henry (fidney and his
community have been the severest critics of the Railway Department and
probably they have come to the conclusion that because the Railway Mem-
ber also happens to be the Commerce Member, by driving a wedge between
them, by creating two individuals out of one, thev would be able to achieve
what they have in mind. DBut it is forgotten that the Rallway Member
has behind him a large army of Railway officials. There is the Railway
Board. And the Railway Board and the Railway Secretariut are quite com-
petent to look after Railway interests, and the Honourable the Commerce
Member can certainly, as other Commerce Members in the past, continue to
take up both the Railway and the Commerce Departments’ facts and affairs
and present them to this House. Let us see how this works in the House
of Commons. 8ir, vou are no doubt aware and as you will have more
opportunities of knowing them when vou go to England and watch the
proceedings of the House of Commons at Westminster . . . .

Diwan Bahadur A. Ramaswami Mudaliar: He has already done that.

Mr. C. S. Ranga Iver: He will do so hereafter in his capacity as Presi-
dent of this House. When your education at Westminster increases, you
will find how the Prime Minister, for instance, or the Leader of the House
speaks on almost every important subject whether it relates to commerce
or roads or unemplovment or the Indian Empire. My Honourable friend,
Sir Henry Gidney, whispers, ‘‘That is why they are so unintelligible’”. 1f
he brings forward a Resolution in this House that Great Britain is unfit for
responsible Government. and India being the largest part of the British
Empire, the Capital and Parliament should be transferred from London to
India, T at any rate will support it. They may be incompetent,—of this
he is a better judge as he has greater experience than many Members of
this House. But we are concerned with the competence of the Commerce
Member who has handled, so far as he is concerned and this House 18
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concerned, both the Railway Budget and the commercial problems with great
success, great ability and great satisfaction to the non-official side.
(Applause.) That being so, I should like to know why we should do today
what under a Federal regime we are certain to do.

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Ten years afterwards.

Mr. C. 8. Ranga Iyer: My Honourable friend, Mr. Ghuznavi, says, ten
years afterwards, not now. As he has come fresh {rom England, hig pre-
judices and apprehensions are also fresh. I do not share that apprehension,
He hates the Federation; the wish being father to the thought, he would
rather have it come ten hundred years afterwards, if at all. He is a pro-
vincial-autonomy-enthusiast. I for myself am a Federal enthusiast, and
I am certain, judging from my knowledge of things, that Federation will
come into existence much sooner than many faint-hearted people imagine.
And under Federation two years hence you will have to revise the ad-
ministrative portfolios, you will have to revise the composition of the Gov-
ernment of India, you will have to bring into existence responsible Ministers,
It may be difficult then for one non-official Minister to be in charge of the
Railways and the Commerce Department, 1 acknowledge. A democratic
system is .not so efficient as a bureaucratic system or an autocratic
system. That has always been so. Inefficiency and democracy go
together; but democracy is better than a bureaucracy, because it gives
satisfaction to the people. And In a democratic regime I would certainly
welcome o suggestion like that which has come from Mr. James. I am
certain, Sir, there will be no necessity for a suggestion like that. Those
who have read the evidence of the Secretary of State and his examination
by my friend, Mr, Joshi, will agree that they are thinking of a Minister
for Communication, or a better phrase, Minister of Transport,

Mr. N, M. Joshi: Communication is a better word.

r., ©. S. Ranga Iyer: 'There has been some controversy about this
word, and I have not been quite able to follow it. Sir, I should, therefore
think that if Mr. James were to press after this speech his motion to a
division, Honourable Members who want not to tamper with the Railway
cum Commerce Department will bave to go into the same lobby with the
Commerce Member. But I think Mr. James is ‘‘a wiser man’. He knows
his motion would be lost; he will not press it to a division, and specially
after his beautiful speech in which there are so many common points >f
agreement. As speakers on the other side have shown, everybody wants
an FEconomic Council. My friend, Mr. Joshi, wants it; and when Mr.
Joshi says we want an Economic Council, so far as I am concerned, he
being the most radical Member in this House, that is the last word on the
subject for non-officials. But, Sir, we do not want an Economic Couneil
like the Railway Advisory Council. 1 do not know how many times the
Railway Advisory Council has met. Mr. Joshi and Sir Henry Gidney both
tell me that it was once in three years.

Diwan Bahadur A, Ramaswami Mudaliar: ILet us know what Mr.
Ranga Iyer says about economic planning,

Mr. C. S. Ranga Iyer: I hope to hear what my Honourable friend will
have to say about economic planning. I am now concerned with an



1890 LEGIBLATIVE Adsgmbby. [8TH MARcH 1984.
[Mr. C. 8. Ranga Iyer.]

Economic Advisory Council and I do not want, that the Economic Ad-
visory Council should be a reproduction of the Railway Advisory Council.
I want an Economic Advisory Council which will go into the question of
planned economy on which Diwan Bahadur Mudsaliar will, as I find him
poring over great volumes, if he has an opportunity to.speak, speak
eloquently. We know the opinion of the Honourable the Finance Mem-
ber on this subject. I may straightaway say, Bir, that in our country
situated as we are, we cannot have much of economic planning or a
planned economy without planned money. We have no financia] contral
and 1 do not want to go today into the question of the ratio, but that has
a great begring upon this matter. And in this connection I may make &
present to Honourable Members of what a student of tHis subject, Sir
Montagu Webb, has written. He has written some most unkind things about

the Honourable the Finance Member himself in ‘‘India's Plight’’. He
88YS8

““The Zoological Gardens contain no animal more stubborn than a Government
Department, when called npon to correct a blunder and change tc the right direc-
tion . . ... 1 listened most carefully to the Finance Member's final defence of the
1s. 6d. Clauses. As a clever effort in the gentle art of trailing the red herring, it won
my unstinted admiration. But it contained not a single sound argument in favour of
le, 6d. The final appeal to consider the pathetic condition of the poor labourers in
the fields, who, it was asserted, would not benefit by a single pie, even if the rupee
were de-rated to 1s. 4d. was completely nullified by the subsequent admission that
those who fed the labourers, and lent money to ryots, zemindars and others. had not
been able to recover what they had lent,—had, in fact, acted as ‘shock-absorbers’,
whose sufferings and losses Goovernment would have seriously to comsider!”

Sir, T do not want to take this occasion to dwell on planned money
though it may be absolutely relevant, because that is the foundation of
planned economy. But it will be admitted that unless and until the Gov
ernment revise the ratio on which much has been said, there can be no
economic recovery, there can be no encouragement of our exports, and
there can he no fairness to our people, whether industrial or agricultural.

The Honourable the Leader of the Opposition referred to the difficul-
ties urising from provincinl autonomy. He said that Provincial Govern-
ments will develop industries; he forgot to say that ‘‘roads’ is &
Provincial subject, but when Federation comes into existence, it will be
necessary for the Federstion in certain of these matters to take up
certain provincial questions also, ns I am sure the Honourable the Lenader
of the Opposition no doubt recognises.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).]

To avoid inter-provincial jealousy, to avoid development of the nation
on the wrong lines, to make one Province produce what the other }’r(;x'incqs
do not produce, so that one Province will sell to the other Provinces and
buv from the other Provinces, to avoid economic clash, thgre will b_e a
go&d deal of centralisation necessary, and no one, I am certain, recognises
this more than the Honourable the Leader of the Opposition. He was
only thinking loudly whether the question of industries should or should
"not be altogether left to the Provinces, how far the Central Government
will take it up; and I think this is & matter which will be, to avoid- un-
healthy come'eti'tion, in the hands of the Central Government to a very
great extent also in the future.
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As for planned economy, about which my friend, Diwan Bahadur
Ramaswami Mudaliar, interrupted me, it covers so many aspects, such
as for instance, the unemployment question. Under planned economy,
again, you have to take up the question whether you should develop the
arterial roads in this country. I have read the Five Year Plan of Russia;
I have reid the British admiration for that Five Year Plan. (Interrup-
tion.) My friend, Mr. B. Das, says ‘“‘Let us have a Five Year Plan".
(A Voice: ““Why not ten?”’) Mr. James says ‘‘“Why not ten?’ Well,
it is a pity that the Honourable the Finance Member, overworked as he
is, and other Members of the Government of India, overworked as they
have been, did not give us during the last five years a five year plan.
The best planned economy for a country situated as we are js to regulate
our tariffs as our industries require and to encourage our industries as their
circumstances dictate; and that is why I say when I oppose the excise
duty on sugar, that jt is not the right way to develop the indigenous
industrv. We must have an industrial plan. I would ask my Honour-
able friend, Diwan Bahadur Ramaswami Mudaliar, if he has time, to
tell us the story of the development of Japan into a great and mighty
nation, from an agricultural country to a great industrial country. How
and why? Because the Government were behind it. The Government
subsidised the industrics; the Government made Japan what it is and
the Japanese made their Government what it is. Unfortunately, we
have no financial control and without financial control you cannot huve
very much of money to carry out an economic plan. As it is, you can
have a committee of experts and non-experts; vou can lay down a pro-
gramme, but how will vou carry out that programme? That is a matter
for which the Government alone arc responsible and on which the Gov-
ernment alone could speak. What T want is protection for the agricul-

turist by building a barrier against the importation of foreign rice (Hear,
hear)—that is one plan .

Mr. N. M. Joshi: Burma is not a foreign country today!

Mr. 0. 8. Ranga Iyer: My friend, Mr. Joshi, says that Burma rice is
not foreign rice today: what is today will not be tomorrow: and when
Burma separates from India, there will be an opportunity for Indian rice
to be protected. Then, again, I say, reduce the railway freights; and
because the Commerce Department and Railway Department are under
one common Member, I say they ought to know that the best way to en-
courage our industries and also to meet with what the Honourable the
Finance Member apprehended to be the overproduction of sugar or over-
production in any other industry, the best way to meet it is to facilitate
the transport of these industrial goods and industrial srticles from one
end of the countrv to the other by cheap freights. I need not dwell more
upon this subject . . . .

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The Honourable
Member’s time is up. '

Mr. ©. 8. Ranga Iyer: . . . . because, as T was going to say, my
““time is up’'! (Laughter.)

. ¥. ftndd (Bengal: European): ®ir, my Honoursble friend, the
Rﬂfnjﬁw -expresaed bimself as being dissppointed with Mr. James’
speech and with the qmtent of this motion. It scemed tos me he was
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rather anxious that we should depart from the old teaching of our youth
that we should learn to walk before we try to rum, for it does seem to me
that it is impossible to expect a complete economic plan which is likely
to work, to be produced in a day or a week wholesale. Surely the only
way, particularly in thesc difficult days, is to go step by step and learn
by experience; and it is for that reason that this motion was definitely
restricted to certain practical suggestions for administrative adjustments
which we feel convinced will give vigour to the policy to aid recovery. It
is, as it were, only the beginning of a foundation on which subsequently the
economic plan may be built; and I think there has been a very large
measure of agreement on those points which we have tried to stress. 1
was a little bit surprised when my Honourable friend, Mr. Ranga Iyer,
who is usually so clear of thought and so fluent of tongue, found it difficult
to understand why we had suggested a rearrangement of portfolios. But
then I suddenly remembered the day on which his very fluency carried
him into somewhat tangled complications when he began to talk about
vertical roads, and I think if he will carry his mind back to that discussion,
he will surely find there one justification at any rate for this suggestion
of the reallotment of portfolios

Mr. 0. 8. Ranga Iyer: When I talked about vertical roads, the Honour-
able Member, if he cxercises some little bit of his imagination, will find
that I would be agre:ing with him once the vertical roads develop—
namely, civil aviation in India.

Mr. E. 8tudd: We have already had experience of cut-throat competi-
tion between railways and roads; in addition, we shall have further com-
petition from aviation in the future. Surely the wisest way to deal with
those competitions, to prevent wasteful competition and to get a wise plan
that will make the various forms of transport work efficiently with each
other, is to have one man in control of those various matters. My friend,
Mr. Mody, ssid that we may have to go very much further. I entirely
agree with him. I go beyond that and say we certainly shall have to go
very much further, but it seems to me that it is wiser to make a begin-
ning on certain practical things which can be done now and on which we
can get a very large measure of agreement. It seems to me, Sir, that this
is & matter which has nothing to do with the Reforms. I do not think
it can possibly be held that such alterations ought to be deferred until after
the Reforms have heen introduced. It is the belief of our Group that these
alterations will make for definite improvement now, and that is all the
more reason why theyv should be done before the Reformms are introduced,
80 that those Reforms may have a betler chance of functioning, for, Sir,
time is, in our opinion, the essence of the contract. We are very strongly
of the opinion that these points should be given immediate consideration,
and that. as soon as possible, steps should be taken, so that, where elter-
ations are required to meet the altered conditions, they ean be put into
effect without undue delay.

I welcome my friend, Mr. Hardy’s delightful and interesting speech
and his sssurance that the tariff tangle was really being taken in hand,
‘and it seemed to me, as he was describing some of the difficulties of watch-
ing the effécts of various altered duties, that he was producing abouf'as.
good an atgurnent as could be made for the strengthened.and enlarged
Tariff Board,for ‘'which my friend, Mr. James, agks.
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The Honourable the Finance Member in his speech said that indus-
trialists themselves should take an. active part in the industrial develop-
ment and that they should not leave the whole burden to Government.
With that, I think, every one will agree, but I think it is up to Govern-
ment to provide the machinery whereby the activities of industrialists in
that direction can be. given effect to speedily. and effeotively. I sbould
like to give an illustration which has:come within my own knowledge. In
another portion of his speech, the Finance Member referred with satisfac-
tion to the figures of the export of Indian tea, and he stressed the increase
of exports to the London markets. I should be the last person to belittle
the value of that market or of that increase, but I would beg the Govern-
ment not to forget that there are outside markets which are as important
to the industry in India as the London market.. In some ways they are
of special importance, because, if they cannot obtain their requirements
in India, they do not go from there to London to buy their tea, but they
go to Indja's rivals,—Java and Ceylon,

Now, Bir, reference has been made already, in the course of this
debate, to the disability under which Indian tea going to New Zealand
has to compete. The position is that Empire tea got a preference of 8d
a pound plus u surcharge of 9/40ths. That was the position until some
time in the latter half of 1982. Ceylon was then, as I understand, as a
result of the trade angreement, relieved of having to pay the surcharge,
80 that at the present moment Ceylon tea is at an advantage ns against
Indian tea by something between 4d and three farthings a pound. For
the last two years this question has been under discussion, and continuous
representations have been made on the subject to try and get that dis-
advantage removed. It is a disudvantage which in some ways reacts
particularly on the Indian tea grower in Northern Indis, because ull the
tea that goes to New Zealand from Northern Indin comes from the
Calcutta market, and not from the London market. The Indian trade
has been gradually built up during the last two or three years, and uctually
last year the shipments were something in the neighbourhood of two and
half million pounds. Ceylon has naturally made strenuous efforts to get
that trade back, and has actually sent a Trade Commissioner down to New
Zealand with ten thousand pounds ‘in his pocket to spend in trying to
recover that trade, in other words, to get the Indian tea replaced by
Ceylon tea. Now, Sir, T do suggest that if there had been in operation
s Tariff Board of the nature outlined by Mr. James, it would not have
taken two years to deal with that particular case. The surcharge has still
not been removed; no agreement has been come to, and the I_ndjqn tea
grower is still labouring under that difficulty, and the impression in tea
circles in New Zealand is quite definite, that it is India’s fault and not
New Zealand’s fault that that extra duty has not been removed. Now,
Sir, T quote that as an illustration of the necessity for rapid decisions,
rapid alterations, if constantly changing conditions are to be met hefore
trade suffers.

T am gald to find that n great majority of those who have spoken on

this motion have welcomed it and have given us their support.

4*x. 1 should only like to repea}t; &ﬁmt these ar(_(;o points ot: wl:;cg ?::
: ngly, and we hope that we & get from vernment o defini

’:;lu:meggot ‘these matiers will be taken into consideration immediately,

s0 that we may not have to consider pushing the matter further. I do not

think, Sir, that there is anything else that T have to say at the moment. I



1804 LEGISLATIVE ASSKMBLY. " {8tH MARCH 1934.

[Mr. E. 8tudd.]
had hoped that I might have an opportunity of speaking before the Com-
merce Secretary in the hope that I might get something from him about
New Zealand tea. o

The Honourable 8ir George Schuster (Finance Member): Sir, I should
like to associate myself with thosé who have expressed their appreciation
of the fact that this subject has been brought before the House and of
the very able speeth made by my friend, Mr. James, in supporting his
motion. I feel that we have had an interesting discussion and one which
has certainly been of value to the Government, and I think that the more
constructive thought is given to the whole range of subjects which have
come before us today, the more they are discussed in the sort of ntmos-
phere which has prevailed today, the better it will be for the public interests
of India. 8ir, I would like also to make an admission at once, and that
is that we have got to adjust ourselves, the Government must uadjust
themselves, to the changing needs of the times. 1 ontirely agree with
what was said on this point by my Honourable friend, Mr. Mody. The
role of Government in giving direction to econormic policy is u very different
one today to what it was before the War, and every day new needs are
coming upon us for taking an active part in directing policies which were
formerly left to develop on their own account under what was then a
generally accepted policy of laissez faire. But if one makes those admis-
ons, and even if one includes in making them some implication that a
change may be necessary even now in the machinery of the Government
of India, I think it is also of value to ask Homnourable Members to cast
their eyes back to what the record of the Government of Indin has heen.
We naturally in this House listen mainly to criticisms of this Govern-
ment, but after all most of the speakers are Indians, and, for better or
for worse, this is their Government, and I would suggest to them that
it is sometimes desirable that they should appreciate their merits and the
things which they have done. Let me take just three examples.

The Tariff Board about which we have heard so much—that organi-
sation has been a remarkably successful piece of machinery. When it was
started, I think we may fairly describe it as & bit of pioneer work. Other
countries had not got an organisation of that kind, and I can certainly
tell Honourable Members when we discussed the general policy and the
conditions in our country with representatives of the dominions and even
of the British Government at the Ottawa Conference, there was a general
opinion that India had done very well with her Tarif Board and that
that was a piece of machinery which they would be very glad to have
and to imitate, and I think that the recent organisation which has been
set up by the British Government has been to some extent modelled on
the Indian Tariff Board. In making that remark, I should like to take
the occasion of paying & tribute to the predecessor of my Honourable
colleague, Sir Joseph Bhore, because if the Tariff Board has done well -
and achieved a good reputation, I believe it wus very largely due to the
traditions of work which were started by Sir George Rainy. (Applause.)

Now, let me take another example. Whan we came to discuss econo-
mic affairs at Ottawa, every Government was very much put to the test,.
and it was easy then to see which Governments of the dominions had
pgq&argd their pase well, which Governments weére sble to ‘take s yseful '
pert in'the disgugsions. I have often told the House and repeated it on’
other cocasions; that one of the things that impressed me most at Ottawa
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was the credit which was won by the Government of India‘’s Delegation.
It was generslly admitted, I know that the British sutharities. felt. thas,
that our case was better prepared than the case of any other dominion,
and that the representatives—and they were mostly Indians—whom we were
able to put on to the various Committees took & most useful part in sll
the discussions. Our credit stood very high, and I think thet reflects well-
on the machinery of the Government of India.

Then, let me take a third case. Recently, as Honourable Members
know,—the House will be discussing it next week,—we had to take action
to deal with what I think I may fairly describe as a menace, which has
gradually been appreciated in many parts of the world,—the menace of
Japanese competition. I think the general impression, certainly in
England, is that the Government of India were the first Government
really to take a lead in that matter, and T know that the action taken by
my Honourable colleague, Sir Joseph Bhore, in that matter was very grate-
fully looked to as an example by feople in England who were anxious:
that the British Government should act on similar-lines. The Govern:
ment of India were not low to meet u need of that kind; in fact, as I
say, they have really given a lead to other countries. 8o that, although
we may recognise that our machinery is open to criticism,—and what
human organisation is not? T think, in spite of the defects, taking &
broad view of the situation the Government of India’s record is not one
of which Honourable Members who are Indians need be ashamed.

[At this stage, Mr. President (The Honourable Sir 8hanmukham Chetty)
resumed the Chair.]

One point that has been raised in this debate is the question of the
redistribution of portfolios. 1 have listened to the arguments, and, as one-
who admits the need for thinking in advance of all the problems that ave
likely to come upon us, the only conclusion that I can draw from those
arguments is that a mere redistribution of portfolios will not meet
the need. The only thing that would really meet the mneed would
be to increase the number of portfolios, to increase the ntmber of

Ixecutive Councillors. Now, Bir, if 1 might express a purely per:
sonal view, it is this. We certainly are over-worked, we certainly
don’t have as much time as we ought to have for thinking out’
in advance problems which are likely to arise. And, as a purely
personal opinion, I think that if the public of India were to desire and to
achieve an increase, let us say, of half a dozen Executive Councillors,
always provided, of course, that in increasing the quantity you can main-
tain quality, I think it would be a most excellent investment. But, Sir,
it is quite clear that that is not an interpretation of my Honourable friend's
point which is likely at least to command unanimous support in this House.
Let me take some other points that have been made. Very much play
has been made over the possible conflict of interests between my Honour-
able friend, the Member for Industries and Labour, when he functions as
a Member for Industries and when he functions as a Member for Labour.
1 think that argument is based on a certain misconception. After all,
in the case of every important matter of policy, there must be many con-
flicting interests which have to be taken into account, and, in deciding
the policy, the conflicting interests must as best as possible be reconciled.
But that is the task of the Government. The mere fact that in a parti-
cular Department two aspects of the matter may have to be considered is
not necessarily a disadvantage, and I would point out to ébme of  those
who have dealt- with this point that the srguments of various speakers
D
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have been mutually contradictory on this matter. The interests of industry
and the-interests of labour are two facets of one problem which may arise
where questions dealing with industry have to be considered. The inter-
ests of roads and the interests of railways afford another example of two
facets of the same problem which may arise when questions of communi-
cations and development of transport have to be considered. Yet, in the
one case, Honourable Members say it is absurd that these two facets
should have to be considered hy the same man, and, in the other case,
they say the fact that these two facets have to be considercd by different
people is a fatal flaw in our present organisation. That is.not & mere
debuting point and what I desire to put to the House is this—that the
thing that really matters is thut whon any programme comes up before
the Government, and when any policy is being decided, it is necessary
that the problem should be viewed as & whole, that all the facets of the
problem should be taken into account and that the Departments of Gov-
ernment which are dealing with the problem or one part of it should not
ignore the other parts and that the Government should function us s united
whole. In that respect, I do think that we have made very great advances
recently. We have had recently much more difficult economic problems
to deal with than formerly, and we have realised that, when one question
comes up, it almost always involves & number of different Departments.
Hitherto, in the ordinary machinery of the Government of India, there
had not been easy opportunities for joint discussion, between Departments,
of cases that are still in an undeveloped stage. Cases were discussed
jointly when they came up before the Executive Council as a whole and
then it was only on certain occasions that cuses were brought before the
Executive Council. Now, in view of this need for joint discussion and
the consideration of each economic problem as it arises as a whole and of
considering all its facets together, we have started the organisation of an
Eoconomic Sub-Committee of the Executive Council which enables us to
get together and consider matters bnfore they have reached their final
stage. That is really a very great advance. But there is another and
still more important point—and it bas been touched upon by my Honour-
able friend, the Leader of the Opposition,—and that is this. There is
another factor in our present organisation which is likely to create
obstacles in the way of economic planning for Indis as a whole and is
likely to lead sometimes to problems being considered only from one side
and not from the point of view of the interests of India as a whole, and
that is the division of authority between the Central Government and the
Provincial Governments. And, however, much one may support the idea
of provincial autonomy, however muck one may recognise that the Central
Government should not interfere with the proper development of respon-
sibility by the Provincial Governments, I think one of the great dangers
of the future is that with the ﬁiowth of provincial autonomy and of greater
‘responsibility on the part of the Provincial Governments, problems may
not be considered from the point of India a8 a whole. There will be a
strong centrifugal tendency, there is already—I am afraid one must admit—
on many occasions & strong centrifugal tendency, and we have felt that
that is one of the things which must be guarded ugainst in the interests
ot India and particularly if India is to have any sort of planned economic
policy. In that respect also, we have been very active, particularly during
the last year or 18 months. On every possible occasion we have tried
to get the Prcvinoes together in conferences with us, so that these
problems may be considered from the point of view of India as a whole.
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An important attempt in that direction was the organisation of the
Imperial Council of Agricultural Research; but, apart from that, we have,
whenever important problems have come up, tried to tackle them by
way of conferences. We had lost summer a very important Conference
on rail and road developments. We had a Bugar Conference. We have
just had here in Delhi a Conference of Co-operative Societies, and we are
shortly to have in another two or three weeks a very important Conference
with provincial representatives on the general economic position. I do not
think any one can criticise the Government of India for not havirg tried
to tackle that possible difficulty in the way of achieving & policy of planned
economy, and 1 would ask my Honourable friend, who moved this Resolu-
tion, to appreciate how limited the powers of the Government of India
are in this matter by the fact that, in almost every field of direot economic
activity, the real power rests with the Provincial Governments.

Having said that, I do not wish to.leave my Honourable friends on the
right under the impression that we do not think there is a great desl in
some of the points which they have made. T think that, in order to make
clear to them what the views of the Government of India are on this
matter, I may convenientlv read a paragraph from a letter which has gone
from the Department of Industries and Labour to all Provincial Govern-
ments recently on this question of co-ordinating machinery for road and
rail transport. The letter is a recent one, which was dated only the 28rd
February. One paragraph runs as follows:

“Tt appears to the Government of Tndia that it is most desirable hoth at the
centre and in the provinces to have all subjects dealing with transport and communioa-
tions placed under the control of one member of Government. Not only would this
arrangement facilitate the formation and deliberations of the Central Transport Advi-
sory Council”’—(n topic dealt with in this letter),—‘‘but it would make for a more
coherent policy of control and development. Tt s the intention of the Government
of India to investigate the possibility of such a redistribution of subjects among the
portfolios of the members of the Government. of India as soon as a convenient oppor-
tunity presents itself and thev would strongly commend a similar investigation to the
Local Government and the adoption of the proposal as far as circomstances and the

constitutional position permit.”

That, Sir, will satisfv my Honourable friend. that at least we are
taking action on that matter and that, as soon a8 a convenient opportunity
arises, that will he most aeriously considered. Honourable Members, of
course, appreciate that at the present moment, with constitutional changes
hanging over us, the decision on this question is not so easv, and I am
sure they will also appreciate that a convenient occasion must be chosen for
a change of that kind. Taking away work from one Member who knows
it well and giving it to another Memher who does not, is apt to produce dis-
location and militate against the objects which my Hoenourable friend has
in mind. But as soon as & convenient opportunity occurs, it is definitely
the intention of the Government of Tndia that the question of this change

should bhe taken up.

The only other point with which T wish to deal is the question of sn
Fconomic Advisory Council. T think the experience of other countries in
this matter throws a good deal of light on the subject. We have been asked
to set up an Economic Advisory Council, because every other country, or
a great many other countries have done it. and Honoursble Members are
fully acquainted with what has been done in other countries, because very
complete information on that was given hy Sir Arthur Sslter in his recent
report. My Honourable friend. Mr. Mody. told ns the other day that we
' ‘ ’ 3
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must take a leaf out of the book of His Majesty's Government and set up
an Economic Advisory Council as they have done. Well, Sir, that Economic
Advisory Council was started in England with a certain amount of flourish
of trumpets, T think in 1980 or at the beginning of 1981. According to
my information, that Economic Advisory Council has not had a single
meeting since the year 1981. '

‘Mr. H. P. Mody: Tt has got a staff which is functioning all the time.

‘The Honourable 8ir George Bchuster: Yes, 1 am well aware of that, and
it is very interesting to follow out that particular development. Every
one, I think, will admit that it is much easier to find in a country like
England men of the right quality and experience t~ serve on such a Council
than it would be in-a eountry like Tndia, where, first of all, the choice is
necessarily more limited and, secondly, the difficulties of distanee are so
much greater; vet, even in England, it has not been found that the Couneil
as & whole is 8 practical instrument of any value. On the other hand, as
my Honourable friend points out, the secretariat of that Council
has been used a great deal. It happens that the Secretary of the Council
is an woonomist of very high standing and a man of exceptional qualities
and I believe that he has been personally of very great use to the Prime
Minister. And this seems to show that a perinanent small secretariat may

be of value, but that the occasions for using & large Council do not often
arise.

Now, 1 think that that has been almost the identical experience of every
other country which started one of these Economic Advisory Councils: and
it that is the general experience, then one ought to he able to discover
some cause—there must be some fairly obvious cause—why experience in
every country has led to the same conclusion. And, indeed, I think the
cause i8 not difficult to find, and the cause is this, that, when you take
up important questions in the economic field, you immediately come up
against questions of policy; and questions of policy must be decided by
the Government themselves. If the Government have an Advisory Council
—and that Council probably, as s matter of fact, will be very divided in
its opinions—and that Couneil puts up opinions which are inconsistent with
the policy of the Government, posgibly & policy on which that Government
have been returned by the electors, then the Government must reject such
advice, and no Council of that kind can maintain its suthority in the
country or really perform useful functions unless its advice is always taken
or practically always taken. Therefore, for n Government to set up an
Advisory Council of this kind tends either to be a matter of mere eye-
wash or to involve the relinquishment by the Government of their own
-responsibilities, in perhaps the most important part of the field of those
responsibilities. 8o that there is a real difficulty in the way, I think, .of
-getting up an organization which would perform the sort of function, which
Honourable Members who have spoken in support of this motion have in
mind, or which would be of the value which they anticipate. "But having
-8aid that, I do not want the House to understand that we thipk that nothing
- should be done. As a matter of fact, our own plans in this respect sre not
yet fully matured, and, as Honourable Membets. know, we are awaiting the
report by the'two economists, Professor Bowley and Mr. Robertson, which
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we hope to get very soon, before we finally decide what we are going to do.
But already, as I told the House the other dsy, we have taken somg steps.
We have set up a central statistical and intelligence bureau at headquarters
and the question really is what the next steps should be.

Now, T fully &dmit that what is necessary in the conditions to which
every speaker referred—the conditions of the increasing need for some
sort of planning and the conscious direction of Government’s policy to
that end—one must admit that if Government are to take action of that
kind, they must have the fullest information as to their own positionn. They
must be able to put their finger on the economic pulse of the nation st any
moment, and they must have at their disposal people of the right qualifi-
cations not only to watch the situation, but to sit and think and work out
plans or analyse problems. It seems to me—and here again T am only
expressing at present an entirely personal opinion—that if Government are
to be adequately equipped for these needs, that indicates the first step at
any rate which ought to be taken. The first step is to improve our stutisficsl
organization and, as I have said, ‘to have at our disposal economists, and
possibly also men of practical experience, who will be available to do the
thinking out on any question that arises. Honourable Members have referred
to the need of bilateral trade agreements. Now, when a case of that kind
comes up &nd any agreement as hetween two countries has to be made,
it requires & tremendous amount of study, scientific study and thought to
see in respect of what articles an agreement could be made, and to assess
what would be the renctions of an agreement of that kind on the country’s
economio relations with other countries. T am sure, we should &ll agree
that it would be a very welcome ussistnnce to us to have an adequate
organigation for dealing with these matters. Experience during the last two
years has shown the need of such & speciul organization, for the tackling
of these problems has meant taking officials very often from their daily
tasks—and it has also meant a great deal of work for the particular officisls—
in order to work on these special problems. in & way which sometimes has
reaoted -unfavourably on the possibilities of their performing their uermai
administrative duties. On those lines, undoubtedly something is required.
I might go on from that and, again expressing a purely personal opinion,
I would say this that I fully recognize the ndvantage of having some sort
of Boonomic Advisory Council in the sense of having a body which would
satisfy the public that it was properly represented in the discussion of
these problems. But so far as the Central Government are conoerned, 1
do feel that there would be the greatest difficulties in providing a Council
which -will be able to devote sufficient time to afford really useful service.

My Honourable friend, Mr. James, said that he was very modest in
his proposal and he would suggest only a Council of fifteen men. Well, T
should like him among his own Group to set up a little Belection Board
and start selecting his team of fifteen men and sce what sort of a list he
produces. I suggest that that task would be even more difficult than the
task of selecting an all-India cricket teamn for test matches. And when he
has formed his team, will he ask himself how many of those men, if they
are really valuable men, are men who would be sble to run up at any time
all through the year from their place of business to Delhi or Bimla, men
who would be able to devote a large portion of their time to this work,
becsuse unless they are ready to do that, the whole thing becqpes u wash-
out and completely useless? Will he also ask himself how many of those
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men are not already committed publicly to.opinions either on politics or
economics which are inconsistent with the definite policy of Government ?
And then let him ask himself what would be the result when we start dis-
cussing with them a particular economic policy. I think if my Honourable
friend sets himself that practical task, he will realise what are some of the
practical difficulties in this matter. I am, of course, continuing to express
personal opinions. My own view is that as a first step in this direction
it might be extremely valuable if Provincial Governments would set up
Provincial Economic Advisory Councils. The task for Provincial Councils
would be considerably essier. One knows, of course, that a step is already
being takep in that direction by the Governor of Bengal. It will be very
interesting to see how his Council works. 1t seems to me that if the Pro-
vincial Governments would make the first start, then valuable experience
would be gained and possibly out of the personnel which would serve on
the various Provincial Committees some sort of an All-India Advisory Com-
mittee might usefully be constituted.

To sum up then the view of the position which I have put before the
House is that so far as the Central Government are concerned, the first
step should be the setting up of a small organisation to help the members
of Government in working out their own policy. As a second step, Economic
Advisory Councils may usefully be set up by the Provincial Governments,
and, as a third step, arising out of that, possibly a Central Advisory Council
may usefully grow.

1 think that I have covered sll the main subjects which have been dealt
with. I trust that I have given some satisfaction at least to my Honour-
able friend, Mr. James, whom I should like to thank again for having in
a sense taken up my own challenge in my Budget speech and brought this
subject up for further discussion.

Mr. ¥. E. James: Sir, I should like to acknowledge in the first place
the co-operation which this discussion has received from different parts of
the House and from representatives of various Parties. I must confess that
Y was most disappointed with the outlook on our proposals evinced by my
Honoursble friend, the Leader of the Opposition. His attitude reminded me
of the attitude of an elderly gentleman in a London Club to & young man
who burst into the room and said ‘‘I have got a magnificent idea’’. He
looked up from his newspaper and asked him if the idea was & new one.
He said ‘““Yes’’. Then said the elderly gentleman: ‘I do not want to hear
it”* and went on with his paper. A person who has a closed mind to new
ideas can never be a Leader of a great Party and certainly can never lead a
big Party, and I do suggest to my Honourable friend that, in & world that
is changing daily and when the impact of new ideas cannot be avoided, he
should have & more receptive mind to some of these rather tentative pro-

posals.

8ir Abdur Rahim: Will you come to this side and lead us ? You will then
find out your measure. (Laughter.)

Mr. ¥. B. James: If my Honourable friend could be influenced by some
of my ideas, T should like nothing better. : e e e



THE GENERAL BUDGEBT—LIST OF DEMANDS, 1901

Now, Sir, as far as the four main points which we stressed in my open-
ing speech are concerned, much has been said by Members of Government
snd by Members on different sides of the House. We still feel that a re-
distribution of portfolios on the lines we suggested will make for saving of
tithe in the consideration of problems, will make for greater concentration
on allied problems and will make for more planned development. I under-
stand that the position is that when an opportunity occurs, there will be a
reshuffling of Departments. The difficulty is that we have to wait for that
opportunity to occur and nobody particularly wants it to oceur in the near
future as far as the persounel of the prcsent Cabinet is concerned. Our
difficulty is that there is no general change such as takes place in & Ministry
in @ self-governing country when one Ministry goes out and another comes
in. And when & change occurs, it generally occurs as far as one holder %f
the Executive Councillorship is concerned. Therefore, it means that those
who remain in the Council have to undergo the disadvantage and the dis-
ability of having to learn new jobs. Whatever may be the case and when-
ever the change does take place, 1 am perfectly sure that those Members
of the Cabinet, who today hold important portfolios, will not let precedent
or departmental prestige stand in the way of a redistribution if the Govern-
ment feel at that time that such a redistribution is esseatial.

Now, in the second place, I want to refer for one moment to the second
propossis which have been made regarding the tariff. I should like to
acknowledge with thanks what my Honourable friend, Mr. Hardy, has
said, and I would once more like to say that throughout our proposals we
have uttered no word of criticism of the Tariff Board. There seems to be
w persistent and misguided feeling in certain quarters of this House that
we were criticising the present Tariff Board. Nothing was further from
my thought. Our whole point is that the Tacriff Board by its present work
has proved to be such a useful body that we are anxious to make greater use
of it. We wish to make it more flexible sund stronger and to give it wider
powers and enlarged jurisdiction. I think that is a proof of our faith in the
work of the Board up to the present. As far as the Economic Advisory
Council is concerned, I understand from the Honourable the Yinance
Member that he agrees with the first part of our recommendation, namely,
that there should be a permanent, small economic staff, studying problems
from dsyy to day without having the necessity of dealing departmentally
with them, immediately. The Honourable the Finance Member referred to
England’'s experience, and iny own information confirms what he says,
namely, that the larger council has been of little avail. There are various
reasons for that, but I would like to put before him two reasons which
make a difference in the case of Indis. The firet is that in England you
do have s responsible Government, and that men are returned to power on
a definite mandate with definite instructions from the electorate. The posi-
tion here is different. Here you have &n irresponsible Cabinet, which may
be responsive but is not responsible and does not, therefore, change from
time to time according to the weight of public opinion on certain policies.
One of the reasons why we feel that it is necessary to have an Advisory
Council is this very fact that the Government in this country and their
executive are irremovable. There is, therefore, all the greater need, in
order that it may remain in touch with outside opinion in industry and
commerce, to have some sort of machinery of the kind we have suggested.
Then, Sir, the other reason why I consider that there is s difference in the
position here and in Englaund is that in England the problems df commerce
snd industry are highly concentrated. England is a small country highly,
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industrialised, whercas the position here is entirely different. India is a
huge country which is mainly agricultural and is split up into Provinces and
States. As I hinted in iy opening speech, we feel that there is & genuing
need—and will be so in the future—for some co-ordinating advisory body
which will help to relate to the Centrul Government the experience of the
Provinces throughout the country. '

.My last point is the question of comimercial treatics and 1 am very
grateful indeed to the Honourable the Commerce Member for the informa-
tion which he gave to us on this subject. I would remind him that there
never was any suggestion in our proposals that there should be an im-
metliate and wholesale revision of the treaties. He seemed to suggest that-
it was up to us to point out to the (Government where there were in exist-
ence today sny treaties which were operating. as a hardship to India's in-
terests. L suggest to him most pertinently that it is the Government’s
first duty to know for themselves without any prompting from. without
wherein India’s interests really lie. 1 would go further and say that,
although I have not time at the moment to put my Honourable friend in
touch with certain treaties which do today operate as a definite hardship
against India, some of them will have the effect of hampering India’s trade
should the question of comnercial treaties with other countries arise in
the near future. There is also the important question of the balance of
trade. Our trade with certain countries has definitely declined, and surely
where our trude with countries is declining, there is a need to reyise our
relationship with those countries in order to secure the maximum.possible.
benefit from any general recovery in trade and to be equipped te. bargain
with them when they are willing to bargain with us. i

1 have nothing more to add. We do not wish to press this motion to
a. division. I said at the very beginning that whet<ver contribution we
made was made not in any critical spirit, but in & constructive spirit. We
certainly should not be able on a motion of this kind to contemplate a.
censure upon the Government. But we do strongly feel that these are
matters that merit the serious and earnest consideration of the Government
and indeed of the whole country. If the debate has served no other purpose,
1 trust that it has given the Government at least the impresgion that there
are people in this House who themselves are thinking over these problems
who have definite suggestions to offer and who expect the Government$ to
consider them in the spirit in which they are made. (Applause.) 8ir, I
beg leave of the House to withdraw the motion.

Mr. President (The Honourable Sir Shanmukham Chetty): Is it the
pleasure of the House to give Mr. James leave to withdraw his motion ?

(Leave having been refused.) .
The question is: Sl

“That the demand under the head ‘Executive Council’ be reduced by Re. 100.'".
The Assembly divided:

»

AYES—4. .

Ashar Ali, M¢. Muhammad. Mahapatra, Mr. Sitaksets:
‘Das, Mr. B. Thampan, Mr. K. P.
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Abdul Aziz, Khen Bahsdur Mian.

Allah Bgksh Khan Tiwans, Khan

Bahadur Malik,

Anklesaria, Mr. N. N.
Bajpai, Mr, G. B.

Bhore, The Honourable Sir Joseph.

Chatarji, Mr. J. M,
Olayton, Mr. H, B.
Cox T
Dal;l‘{) R%
Darwin, Mr.
Dillon, Mr, W

Fazal Baq Piracha, Khan Sahib

Shaikh
Graham, Sir Lanoslot.
Grantham, g; 8 Q.
Haig, The Honourable Sir Harry.
Hardy, Mr. G, 8.
Hezlett, Mr. J.
Irwin, 'Mr. C. J.
Ismail Ali Khan, Kunwar Hajee.
Jawahar Singh,
Sardar Sir.
Metcalfe, Mr. H. A. F.

The motion was negatived.

Mr. President (The Honourable Sir

question” is:

Sardar Bahadur

NOES—43.

Mitter, The  Honourable Sir
Brojendra.
wmndar, Bardtr G. N.
{(har;l, Mr. N.

Mukherjee, Rai Bnhadur 8. C.
Noyce, The Honourable Sisr Freak.
Pandit, Reo Bshgdur 8 R

Puri Mr Goswami M. R,

R!q.& Reo Bahadar M. O.
Rainaktishna, Mr. V.

Rastogi, Mr. Badri Lal.

Rau, Mr. F. R.

Row, Mr. K. Sanlea.

Roy, Kumar g

Baﬂna, lﬁ' R 8
Schuster, The Honeurable % [
Shn Muhammad Kbsn Gakhar,

Captain,

Sin Mr "Pradynmns Prashad.

S\og:: Mr. T. oy

Talib Mehdi Khan, Nawab Major
Malik.

Tottenham, Mr. G. R. F.

Wajihuddin, Khan Bahadur Haji.

Shanmukham  Chetty): The

“That s sam not exceeding Rs. 73,000 be granted to the Governor Qeneral in
Council to defray the charges which will come in course of payment during the yeer
ending the 31at day of March, 1936, in respect of ‘Executive Council’.”

The motion was adopted.

——,

STATEMENT OF BUSBINESS.

The ‘Honourable Sir Brojendrs Mitter (Leader of the House):
your permission, 8ir, I desire to make a statement as to the
of Government

5 ru. probable course

With

business in the week

beginning Monday, the 12th March. You have already directed that in
that week the House shall sit for Government business on Monday, the
13th, Tuesday, the 13th, Wednesday, the 14th, Thureday, the 15th and

Friday, the 16th.

On Monday,
Standing Finance Committee.
the following Bills, namely :

a motion will be made for the election of members to the
Leave will then be asked to introduce

(1) A Bill to provide for the imposition and collection of an excise

duty om sugsr;

2y A Bill to provide for the
excise duty on matches;

imposition and collection of an

(3) A Bill to regulate the price of sugar-cane intended for use ia

sugar factories; and

(4 A Bill to give effecs in British India to o Convention for the
unification of ocertein rules relsting to intemational carriege

by air.

)
l
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Thereafter, a motion will be made to refer to a Select Committee the
Indisn Tariff (lextile Protection) Amendment Bill. It is hoped that
she consideration of this motion will be finished any time after Tuesday
evening. -The rest of the week will be occupied by motions for the
considaration and passing of the Indian Finance Bill.

I may add, Sir, that towards the end of the week, if you are in agree-
ment with us in considering that sufficient progress has not been made,

we shall ask you to direct that the Assembly shall sit on Saturday, the
17th March. :

Mr. ¥. E. James: Sir, may I be permitted to make one observation?
I huve come to learn that, in the course of my remarks at the close of
the debate, I caused unwitting offence to the Honourable the Leadér of
the Opposition. He is an old and respected Leader of this House and
an old personal friend of mine, and nothing was further from my inten-
tion. Therefore, if I have said anything which may be interpreted by
him or anybody else as being unfair or unpleasant, I most unreservedly
apologise 0 him.

Sir Abdur Rahim: Sir, in view of the statement made by my Honour-
able friend, Mr. James, I regard the incident as closed.

Mr. 0. S. Ranga Iyer: Sir, I rise to a point of order on which I want
your definite ruling. 1 believe that the cut motion that was moved by
Mr. James on behalf of the European Group was the result of an all-
Party decision; and, therefore, I should like to know whether when such
an ogreement is reached between all the Parties that each Party can take
up & cut motion, other Parties or responsible office-bearers of those
Parties are within their rights in preventing the Party which initiated
the motion from withdrawing that motion. '

Mr. President (The Honoursble Sir Shanmukham Chetty): So far as
the question of any Member of the House refusing to give his consent to
the withdrawal of the motion is concerned, it is the inherent right of
every Member and that cannot be changed or altered by any agreement
among the Parties or even by unanimous agreement among all the
Members of the House. As a result of experience what the Parties must
in future do is this. Before they come to an agreement with regard to
matters that they take up, they must make these subsidiary agreements
also. {Laughter.) : :

. - Before udjourning the House, the Chair would just like to make ome
observation. From the week beginning next Monday, the House will
be entering on a very heavy legislative programme, probably the heaviest
of ull experienced during the course of the last ten years. The House
has gt least four very important Bills' which will immediately come up
for discussion,—the Textile Protection Bill, the Sugar Excise Bill, the
Matches Excise Bill and the Indian Finanee Bill. In addition to these,
the Chair does not know what thé imtention of . Government is with
regard ta the otBer meaaurcs like the Princes Protection Bill and the
Faclories (Amendment) Bill which are before the House. Honoursble
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Members would have observed that on legislation there is no time-limi$
-on speeches and very often closure has been applied. Even though the
Chair felt that there has been a fair discussion, some Members who
might have taken part in the debate are thereby precluded. That can
be avoided if there is more co-ordination amongst the various Parties and
within the Parties themselves. In view of the very heavy programme
that lies before the House the Chair would advise the Parties to put
their heads together and have some co-ordinated astion with regard to
the speakers on the various Bills. The Chair thinks that will facilitate
discussion of all the measures.

The Assembly then adjourned till Eleven of the Clock on Friday, she
‘9th March, 1984.
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